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MR. DEPUTY CHAIRMAN: 1
have already said :°3jo.

The House now

stands adjourned for
lunch.

The Hse then adjourned
for lunch at fiftyfive minutes
past one f the clock.

—— )

The House reas embled after lunch at
half-past two of -he clock, THE Vice-
CuairMAN  SHRI {AxBAR ALl KHAN)
in the Chair. . .

ot

THE FINANC? BILL, 1970—contd.

i UFAREO (ITAT q_A;) ¢ A,
zg (59 fdas T S@y awq a9 §
AfFS ¥ g7 FEM, 9T { Iqg qEW
agar fim gaR 2w & o feafg g 8@ 9T
g aaqd amREs faRie a3 @R
ag f5 21 39 & WA a&RIT &1 0% qar
s @9 & ® AT &gA F1 3471 fAq
g at smfaa § €I FEAT -0
faoia & ag& & 1a1 dar g—-(F afz ag
839 28 A7HIT 0 UF qar W @9 FIF
# gAfq 2ar &, d 9gT Any Fda
qraq q&r F@l |

tgd & 939 1N FTqAT WG
g & 9 A3, 449 F1 Ag ¥ WA
¥ fag g dauig 4, uegfar agrar
arel ¥ Aged P o g 4, dadl
arareaans &1 =@ g, fraz gfsar, ma-
SISy & A1 @7 8 ATEQ, 1942 F, 15
AN, 1947 F WG A g, @y
wa (T & fmal § 92 qrar, @3 a1 A7 ufE-
A g1 A, UF FT WA g A9l 15
AT, 1947 F ME AT 129%, AT 1970
g, w07 23 W@ & @ §, F MAAT A1gAr
g, 9T F IRT A AT {97 G A
Aar g4 7 A7 gIRR AW A A
farsit ¥ 97 3% 7 &, e @R
¥ qraa F TP qEF FT @1 g, S
QATHR AT d5 A9 {ob F QAT T JAT
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qr g, AT F1E 3T qH §IDIT FY azhd
#Tar g, arsa AW F amfa maiag
fraeh § | & anqar § f» w37 § wq
HT LT ST, NI H) GTHI T UTHE
AT AN T 1§ T8 AW T URER)
MAAT § SR & 73 gAr Argar § & ag
asT # 457 %3 ¥ gATA qIq AT £34
F, TA ATHIT F ALK F2 | Fa
sy ggfaga & fau, safeama ow &
farg, smT F1E T8 ATHT 1 4T faw-
qO A1 HIGT, a1 ag avifaa ager soF
FAsq R GIAT ARV FLAT | § qfY gaeay
FT AT AT AFNU—ITHT % fg ara
—fF a5 ag T8 wfaw F9a § e
w5 F9a g1, Aig Fr5 O g, frdy
qrEf T AFEX @AT AT & F1% fgar-
& 7gr & % 98 99978 JFRT o7 &
s, gafa ome g feafa dar gf
f &RTARr & AT SrqAr anal it 2
qg ATAEIG AT ATed FT QL § Al
F AFR F ¥ M, 997 §F Fmar
g 5 Aew $AMER F Qg I AT
AT @I & | FRO 747 § 7

A, s § aga o< w6 § oy
FgaT AgA § 6 1924 F 3@ § uw
TS AN FGH A AT THIT I Fql-
g & o, fasag & aR § 1 3@ w5
qr 7 anx fossq § wfsg-dgaw -
FIICAI, WIRA § F1E THT QLT SATqAY,
N fasaa Ft &F v T G WA T, A
qarer, 121, fafass w5 A1 0T § aig
HEA AR T AT AR A AT | F
TS AT ATHIT T &IWT JA0ET §, 39F1
Y qATF | T AR 9T & Arer T4
war, qEE W @7 W@r g, fafEewm o @r
W E 1 F AEgar g 5 asT ¥ yrwfa
agq I8 @7 &1 9 7Y, 97 Yo &
o ¥ #3 @ f5 & =vgan g O wra-
¥ sy g ¥ garer Sfafafuca
FX, IR HIN AR AR AT 7 fwar
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BEikEt kel

FME? T AT DE-BIE T F AT
# a1 g A A gfadl 9v e A
faar ey femerd At spaafa & ardr
faxmr difg =1 sl s vz F @
g1 # wFEm F arg FEAT AGAT E
fF @@ R AT G FAAT AAGR
g, sa® feafy Todft =itm & &5 wem
wqFq e 99 § OF @ g A fa-
g7 ¥ wfafafes o & Qg waq w1
B OE I WO A g 7 W F oAy
qTF F1 F AT fowqr on, Sawr ARa
ATHFR 41 Be AT W & ? WG /-
FIT AXGL &1 @r § AT ATAER T,
sy Treefea-faiet Afs & 1 = faa-
fa=rr fafrra a1 21 wgr & 1 fasag ==
T, o9 K, b, fue =ar an
w| g1 BT i afe ag |z @R
# uF dur |t @9 W # aqafs
&, a1 98 I FIT FT ATAT 75 FAT |
s (el e & 9fq § ar aw
& ufe &1 9 agT & awrfaa qzedl
¥ Fgar =rear § & saw foenerd
Foafg & aver & afa 78 & 1 S az-
Fre ez & wfq qwere adl &, 99 9N
FT ZIMAET, Fq [IHE A1 IET Fd

g

=i, Ay FiCear w1 Aqar v v,
3T 7AA 1 q&T (T T qE A 2
fr g u gl & FArE-TA g 39
FIT HT IHST T | FET Aar § &F aw-
Ty SarsEafa AT & qTET 9% SN
Qa0 F TE & 5 98 €1 T IR 9T I
FLEN & | B I/ GIET F TG FGT
27 AT A g A aif der
g A a9 g, Few uw
I A A I AT F 65 o7 aedifer
¥ eadr faaaama @ st # Far
sat off, st sfaseaor gar o e fag
Frifear 7 fETIA TS FHIA
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1 g 3 T R 1 semer wiew & 39
¥ IW Ig 9T GG R A § 9y
e & far 1 wred Y aw@r g ar
FT TG T | IA 9T I goAr 78y oy,
YT FA N AT TG GFAT | WNE
SITHIY %8 aFdT & fF areq a7 awwr
T o A Fa wfe a3 @
® A% ot fadw w&Y & ar sava oy 2,
T T LUF 9ars ¥ 65 faa wde wdr-
T FT ALAL AR 8, I8 ATAST af-
AT & A A9 Foig A &, WO @
SUd faggaw o feaasiii & arer
wfawaor garr, I qq w7 oy 2,
q Frfear s My A awn ¥ ¥ar
& 5 g oo waar a1 A &9, a9 g
AT T8 77 FA 1 a8 aF O a9 G
5 afmn & =i fagrs & o216 Frar-
femr § S0 fyagam @ Gmasiv
§ AR ¥ 73T T4 F7 Sferon Famary
TEAA FL IR T | I 9 9¢ G2 A
FAT §, ST FAT §, TR WG 31
AER Fig-fA=idt F &1 78 f=a
g 5 A o' T aql wiea & wqar
FT 48 W JAT FI T@AT AR T, I
TG &Y AT ¥ A QT F o SRl o
T8 A% 77 =1 A &, =5 oy fea =y
AT §, FHAFT wud fga Y ST
& AR ART T AER a9y fEgg g
W & | IT a<HIT 9N f5g 7 st
el § | AT § Fad uF a1 66 g
wet #Y g fFe ag ¥ TR @
Ud AREN § TR 0T 9T AR 9@ IeAe
g 6% s = o awaEra S e e o

AW T AT AT FT AR FEAT )
Trseafa 1 TATF gAT 4 I & A1F FUhAFT
H @rfes g1 Y | aga srmr g | %
gAT | WX ¥ Agi UF TF 939 F el
fra agell w1 el swEr S
g fr 3 aoft o1t 0% g9 @ FT G
fp qarx * * .

***Expunged as ordered by the Chair.




161 Financ Bill

SHRI R. T PARTHASARATHY
(Tamil Nadu) : Can any Member use
a word which is inparliamentary, which
word the hon. Shri Rajnarain  has us-
ed?.

ot wErElT @Ari (AL W_/W) A
T ETEE qTE ATCT K OF X WRgamw
# gz gafag 7 2 1 W TR FT
Eocio il

THE VICE-CH\IRMAN (SHRI AK.-
BAR ALI KHA V) : I am sorry...

sl UINAN : § AFE@ [ QI
FZT0 ARAT § FF =i wgrEre Y, @
AT A Foar ®E 1w A (e
g FT AEFS Y 3w &1 gafag
A AMqF I I G qgT AT q FEAT
Tea g 5 au T gaa e w0 W]
qF AAAT T IH AL 0K qIN FIH
FT AMAT § 1 AT BAAT & TFT & |

SHRI R. T. PARTHASARATHY : Sir,
can an hon. Men ber of this House cast

any reflection on the Supreme Court in
this manner. ..

THE VICE CHAIRMAN
AKBAR ALI KHAN) : No.

(SHRI

SHRIR. T. PARTHASARATHY : ...
and say that * * * when the Supreme
Court has passed n order? It is absolu-
tely wrong and i i not proper for any
Member to say l1 e that.

THE VICE-CH \IRMAN (SHRI AK-
BAR ALI KHAN) : That will be expun-
ged.

SHRI R. T. PARTHASARATHY: It

should be expunged.

st vermEe ;o gfam, fEd 1 s
AT A F qEF FI ATIT | AW {IAT
AT & FZT ST T gART FA § AT
AT FT ASAT I /M@ T Af9F

THE  VICE-CHAIRMAN (SHRI
AKBAR ALT KH/ Nj: I am not going. ..
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i ORFEw : aSEE g oW &
Tz (Far st aqdz 71 A7 Oy § IR
FGFT &F 741 g (F A9 39FT UIEIS
FT AF | AFHT 0 T F Q. .,

THE VICE-CHAIRMAN (SHRI AK-
BAR AL1 KHAN) : So far as the con-
duct of the President is concerned, it is
not within the power. ..

/

SHRI RAJNARAIN: It is not the

conduct of the President.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANGCE (SHRI
P. G. SETHI) : Sir, he definitely ques-
tioned the conduct of the President and
has said that * * *

s\ ueem A, gga gfag
fgg, gdigz * * *3Iq ang Ig T
T AEY 2 | TWMETT F FI wFEA X
IR UF FAT FAT | &G q@T AT
AwE X[ Jrar ) ar g gFeH &l
TF G & | I9 9Ug IF TOET AT 2 |

 flo o AR : 7g FadAr I
FHX AT ATFATT GEEF hA 7

A} TRAITCAAN ¢ THA TG |

st fo @lo BT : HY FHT 7

S| UKARM@N : I T FAO AT
qaqa g qARek * X

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I have given my

ruling.

SHRI RAJNARAIN: You are abso-

lutely wrong.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : My order will be
carried out.

s\ ARG : goorr "HT H0eT )
Hq Fg wF * faeg s w3 6@
AT FTT WA K A9fAT 1 a9 gER

| cqrgz #r gufEg

* * *Expunged as ordered by the Chain,

6—32 RS/70
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s wEEfiy @t : 7 TSEaA o
qFFEAT. ..

SHRI R. T. PARTHASARATHY :
As  President, he gave evidence. There
is no doubt about it. The hon. Member
has said* * * It is throughly wrong.

) TAFARTAG : T T § FHAT IEIT
g 6 ddtde a1 aeFe o fsawa A
Fffqe |+ gz sz a7 FEEE TG L
THdz ¥ g ¥ faeg oF arlaaT I
gf & 1 sa wfasr § st awig F &
gdrdz sy &, @ 99 FE IEG HAT
g & fAg wrar 2. .

[RAJYA SABHA]

st wgrEiT et 2§ UFARET S
¥ fuarEs Fgar Tigm g R gren
F feafd ¥ aey, 3§ T AT FIEA
# fAg wia g% SIS #1 gFEAE T
s a% Fursz ux fGrae grr g, w4
F AT UL FT 1 T gwa § g
& 6o 15 oft TF ATHIS TEAWTH FHEAT
Aqfed a8 |

=0 wAroaw o 3E Fw g 6
wrzafy Ry @@ 1 6757 70 & 9RF
737 w3 wezafr @ feaa & s
Y a8 s @er & ST | §W a8 @3
T g N § T fag T8 @S go fF
g g OF *F F X ag SISz WY
agr § F@ST A 9 AR 0w, F SO
g Fea1 wgal g fF A &5 dw oA
FATAT TRATE | W agfama TE AT
| qeiely Sgar g o § AW { FFAr
41gaT § ge% amEr. ..

st faaadl qgad (7w $_2W) ¢
QTEE ATE HIST | AT 15T HIF HAST
ag & fr s AT AT 5R AT A
7Y & (& o dve do frfy agl wrse-
ofq & Afgaa & 7 07 9, I S TE
eg o9 AN arfgd fF * * *

|
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M UIATRAR : HT G FA AT
gf@ | F w0 ETiE 9rE qTET 9T G
g1

SHRI BAHARUL ISLAM (Assam):
Sir, on a point of order. My point of or-
der is this. The Supreme Court has given
only the order that the petitions are dis-
missed. It has not yet given its findings
whether * * * This finding is yet
to come from it. Therefore, the Supreme
Courl’s judgment is still pending before
it and it would be improper on our part
to make remarks * * *

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I would re-
quest you, in view of the objection raised
by Mr. Parthasarathy and Mr. Tyagi,
a very old Member of the...

| ARAQ AN : g Aew AT AW
T SgH A X w0 & ) gAIR WEgrdi}
R AT AT A TAA F F S0 F qATG
F ad T8 g a3 )

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : When I am stan-
ding. you please sit down. In view of the
objection raised by thosc Members, in-
cluding the hon. lady Member, I, in my
own view, have come to the conclusion
that this statement was absolutely uncal-
led for and that it should be expunged.

# usArme : fGuge H5 2 1 G-
TH 3= B 1

THE VICE-CHAIRMAN (SHRI AK-®

AR ALI KHAN) : I have heard
your statement and I would request you
to cooperate with me, to help me, to keep
the dignity of the House. And the dignity
of the President is the dignity of the
House. You can speak on other points.
I would give you time to speak. But please,
when I have passed the order, do not rake
up that point again.

s TR : W, § A dto dio
fafc & ar & g1 =[”ar § )

SuaATsIrE (s swweT ot am)
% AR ¥ ¥d #fguw

* # *Expunged as ordered by the Chair.



165 Punance 3ill

# usnoan . 9fq Tq g, T i
ar &R adardy & =wepir 1 7 =0 fafe
F AR A FEAT N

THE VICE-( HAIRMAN  (SHRI
AKBAR ALI KF AN) : Iwillnotallow
you.

St USATREAN : d AR GG )

§ ot fro Ao ff : F av { Fgar | Treg-
qfx & a1t ¥ 19 Fwfeq

THE VICE CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I will not allow
You.

SHRI RAJNARAIN : **% # %+

SOME HON’LLE MEMBERS : He is
in the Chair.

s\ URARRW : A AT AGIA
faﬁ Kk

sl AT WA 77 F17 FW & ?
sl TARE™ ¢ w9 HoFER
SARIE 1 * * 7 gy ey i sl
fgear T AEF W AT W E | ﬂrfaq
‘qgmgl***You are not

dictator. You wil have to adopt some
norms.

THE VICE-C IAIRMAN (SHRI AK-
BAR ALI KHADM) : I am going to follow
the rules. The ru e 1s that the conduct of
the President sliall not be discussed.

) NIANTQT ;. FT AT qg THAS
F% * %I am no! discussing the conduct
of the President. You must learn that.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : If you will insist I
will not allow a tything to go on record.

[12 MAY 1970]

¥ q49T T SR @e 991 91g
w0 (%10 A W) ¢ 3 @ga T
T & | You nust respect the Chair.
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st wart war faardt j(7sy wdw)
§ 7g quAr Tgar § 6 TSI S
F qe § &Y Fg0 T[0T FY ATCH, g A
AT ot & faq et ar TF THo
fYo & T F o EhiY |

(Interruptions)

ft YRTREW T OF q1T 77 |
WAL AT St FT FgAr & 6F ga @R
[T HI AT FATT F FAT FT AL FUAT |
g Al AT & SIv ¥ §fF oIy g
TN H A3 FAT QT | N 98 WATT
g | T carFe & AT WG AT qIA |

47 § 39 99 B NS 5 g7 oy

T T T F, W HYA AT AT T
FL A1 T § Fa OFer F oA ?

=t Mo o A3 :
qIEY & T8 FRI |

qIT #I W q3-

5} TIRATIIQEL ¢ AT F7S aqfay * ¥*
A AT FAT &, Y g Faa g 05 gw
IR AT F IR A F3 | Al Faq * * *
antl #1 gaa Iafaa w1 fo, a8 78
grr oifge 1 & wgar § R A enad
Ffra AT Agar g, Y "R andr
¥ orfter FTAT TEAT §, T T & AR
ga¥ Iu § SqEr g, 9 g7 Fare fF 6
Ir(g;qﬁ * kX

JUaATen (=t AHAT AS @)
7% THT & | 39 g ¥ S FT HIGHY

g )
st NG ¢ T AT § 7

Juaareast (- sEa wS) am)
a3 ™I g \ You cannot speak about the
Rashtrapati in this manner.

s} AT ¢ ¥ X X g WY g

g1

* * *Expunged as ordered by the Chair
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At fremact =gEdt T oA A
AT Fy afsg s g fm * * %

TEAqFT TG 7

S AR SEEA  MEAr  (STET)
AR TR FEAT AT L I some

Member goes out of his brain he can be
set right only by being thrown out of the
House. You have to take drastic steps.

St AATTEAW ;. IR JY qgT q
WM F @y & 1 [ em prepared for

that. You must know all these things.
Democracy is not hypocrasy.

SHRI SRIMAN PRAFULLA GOS-
WAMI : He does not know the proce-
dure of the House. He goes on violating
the rules. He is unfit to be in this House
because he wants to defy Chair’s ruling.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I do not want to
take such an extreme step at this stage,
1 would again appeal to Mr. Rajnarain
not to do or say anything which is against
the dignity of the House and the proce-
dure,

SHRI PITAMBER DAS (Uttar Pra-
desh) : I would like to make a small
submission in this respect. A very fine
point has been raised, when the point of
order was raised by Mrs. Chaturvedi.
I really appreciated the point. What she
said was that the office of the President
should not be discussed in the House,
which means that since Mr. Giri went
to the court in his personal capacity, if
anything is said in regard to his person,
then Mr. Rajnarain may not be objected
to. That is what at least I understood from
her point of order. 1 appreciated it and
I fully agree with it. Now I want your ca-
tegorical ruling on this point, whether you
hold that even the person is not to be cri-
ticised. The Constitution only talks of
the office. The President in office of the
President or his actions as President can-
not become the subject-matter of discussion
in the House, I concede. But do you hold
that even his actions in his private, per-
fectly in private capacity, cannot be discus-

* # $Expunged as ordered by the Chair.

[RAJYA SABHA]
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sed in the House? I want a catcgorical
ruling on this point.

SHRI P.C.SETHI : Before you ar®
pleased to give your ruling, I would 1ik€
to most humbly submit that the entire
matter of evidence of the President is
before the Supreme Court and is, as has
been rightly pointed out by the hon’ble
Member, sub judice because the court has
given only the decreetal part of the judg-
ment. While the judgment on the other
part is still to come and when the subject-
matter is sub judice to the extent that it is
before the Supreme Court it should not be
raised here.

SHRI PITAMBER DAS: The ob-
jection taken by my friend, Mr. Sethi,
is entirely different.

SHRI P. C. SETHI: It is as absolu-
tely wrong for Mr. Rajnarain to say any-
thing about the evidence tendered by this
person or that person without the court
giving its judgment.

st fremadt agat ;. @ fm
aradT rafa g difgg | faw ag &
St fF AT 'WT ATOFT qraq FAT
Fifzr 1| 238 F 6 q¥ foar & & IR-
fra ox Sy awg Teewla & W Fr
IEE AEF wwAr qu6gg o oA FrwmE
FART qF FA W A ara-faae 9%

& &, e 1w A, v wegla A
g § adt qmr Jifgy, T ag =iEae
g ar 3aF 93 ¥ grafag @

SHRI BAHARUL ISLAM: Sir,
Mr. Rajnarain  would have been all right
if the election of Shri V. V. Giri would
have been set aside. After his election has
been upheld by the Supreme Court he
continues to be in the President’s office
Therefore, Mr. V. V. Giri as the Presi-
dent of India 2nd as an individual is one
and the same person. Similarly, Chief
Justice Mr. Hidayatullah and the indivi-
dual, Mr. Hidayatullah, is one and the
same person. They cannot be split up.
I am not going to criticise the Chef Justice
of India. But can I say that I can criticise
Mr. Hidayatullah? Similarly, we cannot
say that we are not criticising the presi-
dent of India but we are criticising Shri
V. V. Giri. They are one and the same
person. Their conduct can be criticised
only in a substantive motion for impeach-
ment.
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THE VICE-CH- IRMAN (SHRI AK-

BAR ALI KHAN I have wunder-
stood it,
SHRI R, T. ’ARTHASARATHY :

The hon’ble Mr. P tamber Das has tried
to make a distinc! on between the office
of the President an | his personality. I beg
to submit that onc: a person occupies the
office of the Presic :nt his personality gets
merged in the offic itself. And any action
of the President, a1 ywhere during the pen-
dency of his office  cannot be separated-
So my learned frend is out of order.

SHRI THILLA{ VILLALAN (Tamil
Nadu) : Mr. Vice-Chairman, Mr.
Pitamber Das h.s raised a very subtle
point whether the office of the Presid-
entship can be separated from the
personality.  So fir as the Constitutional
position goes, I am afraid, we cannot
separate the personality and the office
because the whol structure of our ad-
ministration is ba ed on the Constitution
We have created by the Constitu-
tion ce tan high offices. We
may ca> them as constitutional
creatures. We ca not say that they are
individuals who ar: holding those offices.
The very basis, tt 2 very structure, is the
office itsell. So 1 y humble submission
is that we cannt separate the person
and the office.

3 P.M,

THE VICE-CITAIRMAN (SHRI AK.
BAR ALI KHAN) : I have considered
the points and the «lifferent views expressed.
I feel that it is dif cult to separate, as was
pointed out the p rson and the authority.
Besides that it wis also pointed out that
th: Surepme Comrt has not delivered
judgment on factd yet. They have given
the dscision.

SHRI PITAMBER DAS : I would

fequest you not to mix it up, . .
THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI <{HAN) : I mentioned

it as a fact. But a view of the situation
and the provision. I think it will be a very
dangerous precede 1t :f I hold that a person
so long as he occu jies that position should
be separate from the office. So neither
by the name of th: President nor, so long
as he is the Pres dent, by the name of
Mr. Giri should we discuss his conduct.
So my ruling is that such a discussion
cannot be allowed.
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it /17 fag aaf (ITT I_37) : FA
| T oArEE YTH SIS | TR, 3R ared
A FadA OF & IA AGY (FAT A0gAT
g1 wg g Tl &) § udae
gd, dt ag reewfy ar ag (e fft g7,
o Tsgafa ar OF e fafc ga 1 3r

FIT ATq T i‘\'ﬁ!’& | He appeared as
Mr. Giri or as the President ?

IqaATAA (A wET HA W) .
a3 mrgz} | T have given my ruling,

s\ wm fag aaf : fufewa fFa N9
Frar ?

Suadrss (N sy wel w@)
WSATTTGT ST, AT JoAT 3 Sy
G |

s TrArern ¢ oA, § o & F1
g f5 s oY 5 +ft T8 gay aggedr
& &, & IA AT FT AT ¥ GHR FIAY
g, & TaF 999 FIT § AR g 79BY
awg ¥ awaar § 6 a5 o gfedsr 99
g SEfrad #1 @ & sy @gE A
Fgr T FT

# za 97 0% grndfcEa F&Aw,
s FeifaF gWw owegT FT WE )
* % *¥3g vreg A AT gdur @ awdr
¢ za® asw ¥ gowifaa asew aqd |

s, # Fgar T § & I anw
¥ AT WINT € F W § |

sl dio "o
Eica Gl

& frm g am

) YFARAYN © IZ FA TG A
g, ag aY TFmw TF S ¥ A )

FuEATead () qwaR WA am) -
FIHT T AT g, o Afad

* * *Expunged as ordered by the Chair,
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S vewITTAw ¢ 91 9g AW AET
g, F ag fadw ey |, Iy I e
BT g G ¥ * Fyre gk ’W A A
weft #, FA-%Y § gt @ Foa 3, T
a7 @, ofewrs difewr § gw@ ga™
gar & @& w3 gm qw v * KK

Juawrean (s wFaR WA a;m) ¢
qg:m‘a'g| This portion will  be
expunged.

= vAAeEY ¢ oE @ osraer e
fr o g7 gamds w3 ST

JraArRN (s s FW am)
SET 1 So long as I am here. T will keep

up the decorum of the House & 8, I
I =fqd |

W ustarmEm ¢ @t 7 R e
et g 6 e qur g | sAw ¥ oW
@ JAqT F A¥F AL & | g A
FAqT FT ZTAIT QUA &, & AN oA-
g #1 den-gT awd § | wer-gT &
Fdtera & w17 w1 fear 9, ¥ g
Fz & 9, @ guAy § fF 3 sada
A

g eTo faqw &7 42 §, Frr &
o FIAT §, a8 5@ AL |t |
% &, ag fora oot § @ § 9T o,
38 auzEra ® W g9 faad | # sy
e X /I KT A AT AgAT 4 9
ger W @) & 6F Tar # g g2,
TAT FT AT TS, TATH Fa4A &N,
AATH AT N AT @ AR g
ot A3 S F A% = o @ S & qear
wrzar § 6 = for &7 o gars &
F2e F39 & g o oiaw sty § 15
FREY AT = FEEET AT FFAT SIS
g r ghoa 7, s o 7% g7 qresdy
TE ATE I FFAY, FAX AAE 0T Gy
AT ST AT AN qI9IT FT G

* * *Expunged on ordered by the Chai;.
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TF ST | 9 GET § A Ad §, 7 A
AR EQUSE ISR I CL ) ol S
H amud grr st sErw 9vF 4 S &
qEAT AT § | A & A F@ g | T
st #7 ¥ Wy gbF, g T gie,
oY FATT FoT AEHE GIES, IAW Gl
Fgd & fF 39w & gaTh o 715 wfawa
w3 atar o gFar §, SAN F AW 9
AT TG AT S |FAT A A Gager
q7 ot ¥g3 € fF g7 gamr 9T Sy
AMAT, T A el F AR A IH a@ §
FLT | T A1 4 AIAY i F? 6@ -
sfewg & @ wareg & 7g & 9, o
T FT & S g, g AT 2 !
QT AL, IaF & W AT E ) AT
TFER g 1 3 S AT 3@ ATHIT &
At 1 e 9 A AT 93 g9
g, 7% qfed (& = weedT o441 sgag
argd #1 Wert FrewTee AT | Al
FTg I8 &, FFATET & &7 (maa srrsir

s\ do wlo ¥R : =B, vy FiferT )

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): Mr. Rajnarain, you are
addressing me. You are not cross-examining
anybody

= wsATUAM ¢ A G ¥ ¥ F
gedr Igar § & 18 @ Afadea #§
3 g1 | fanor &7 arge fMfe g ) w7
FEELNT AT HEAT AT T [T | FTY
4% g, TIEr ¥ FT T qrA 1 o,
#TAR F 1T 1T FF [{IE |

# qaar g f Far wer Fa Jwar
FT TIZN 31 @ &, qgF &Y @ ¢ar 3
T &, A8 AW qEIST F aTer § 1 7y
ATH FAAT | a8 AR fa goonr F@
g, #3d & (% 0F (5 &7 ¥ &5 faar
ST | AT a7 FFRIY 2T arg &Y #iR
(a1 $T &% &7

Al Alm Rgar (s - ST FEAR) ¢
gadr 2R gE s o
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) TGKATRI . T T fFe @6
1 (e sremr 7w ? ga 4% 97 OF |
TF Hie oY qdf § a3l T ax e
T, AMIAIT AR F7qd 0% A T A%
WA WXFFE | Fg7 8 F &7
...

e faarad =39 : @9 FEar
g

A @aman #F fexr & e oA
g Tg F3@r, (5 a7 (F g 499 SRy
anerdr &, w2 o gu s @ ¥ fawix
AR (C A

aY, S0, @ v WA B o A |
AT 9T &g & | AT AT 4T g ar
T AT fEwe @ 1 et wgr wdr
q A Tgar FaR d @ T G
dt oF g 3 o 7 o g | w
FAE ATHIR A -TZT £, gAY HI1$ AT
FT A EAASH g Far ¥ 5 glen
ST I Grar 1 =Er ww gl
1 et =t zor & 1 gfeT &
ez <t sfawa FYF& & <@ mar g, SAEr
et a8 Aqwma © g agf & 1 790 (S
2w T MY FT 7 {64 9T &Y AT AT AR
fsa® 23 arer & 7 18 wrAT AR &, 9]
U AT FTW, ©H, WA, a7, I,
e, 'afgx, 9@ T We faer amn
gl @gVsae e rafrae @l
& 1 g wrd T grfiT el 438 8, T
# ToUa T ¢ M &, g (G T
AT T ax T (7 € arg A gar
F q1T, A ITq o7 TEar g & arg 77,
veefoar arg # gar #@v g§ P 23
A F S fr AT A AR Q| I
T aTq FY g (S19 asgrat ¥ g%, FT
qg TUGIT AN X &1 W | Al TIE
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gATE | FIXE 17T & dl 38 AWK
&y dar fGar 9 1 ST SR I8N I
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XA & (7 39T gIW QHAT AT | T@-
(G (% gm awR T &, g7 9a% 97 §
g, g SaFTard A E, AR Fg | AT
# A qEal g, FA-FA AT T A
fro &3 dm3 §, AW aara (@ Ue-
{gar wgreAr ardr S g (97 aggE
TE AT 23 A7 (Fdr e
& g & uF oy FFl a8
23 At FH AL § | ghAAr F wow S
qarg & 9% o, WEd qad qang g
qH 9T, AT SqEQ G OAHT AT, AW
FT FT AT g1 A5 off, WX A qO9iT
T TR FT IGT T, AT TCTH THAT
F TEET T IGT AY, FgT § TG TA
T W GH FET & HT 8, AT S TF
wfem ST agdy i FaFT A A laF
dre (ar § = ga @ 97 & § 53
FIWE | a1 A (catq #1 ot &y o
FET GATY AT 2, TR A AT W £
arfl ff 95 §, s aa™ )

= wgrete et - F A wa by
§ AT &g AT FAFT I FZIE ?

S qSATTEAT : & T gl, 10 (T &
IS FET FOTT TS AT T&¥ | AIFT T
e a aay Sraar § .. FAlE sy ar
ATIHT QTR &7 &F q97 gAT & | AT
sl (el a7 #Fr T slEme A9
FT qQIF, AMHT (GO 97 T a0 ;T
gar @y § | (909 g1 I q0oly 57 79
q F9 38 AT FHG & TN T JA FEA
AR e ET g, aFgar M &1 ax
gy g oef F SEra § 1 ANy
9st F1 @0 ¥ Faracer A ¥ (ag
FAI-FGT FIAT IAT &, 9 gHF1 99T § |

7 gy qX& FAT TgAT § | (WeAar 1
F Aifsa ) Corer 7 wfs e 80 39
aw W (way ofer aloCaa € 7 za 2w
¥ 35 QT ¥ sHET @nr tglE €
rer FTAZ g E | FA H U wleAw
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[+ TaTTHe ]

Hifer & aer @roan, ) Jowg @ A
TAET TR FT AW A @ | T
T ATGE g4 § | AT g &y A
FAT &1 o do ¥V, EIAY, 7§ 30 FaA
St =y & faa oz fae wufaser &1 &
g & ? @y IuAEAT w1 wAAT g O
THT IHTIHT FT BT & AT AFET AN
for a1 wrar 30 66 oY dgard SR
ggexr § Fg W E : A awawdr g, 7
Jaddar g 1 agng v 9 91 g1 W@
% A% fqa 9T &9 gUA g8 T A
AEHET, gy, Ceriem, govl, gan |
78 [T 30 g &, guaT |, TaET aana |
qF AT T WA FT ST 6 P @y
AT FT gt Adr AT AFT | T@HT
T fgre Ay ) ST SAd § wm-
ik
FAT FATANT | TN 38 W 7 Weg &1 A%
quT g1 g gar (o sga |, SuiA-
T & atg & s (g7, el ag
21 AET § T wIHr AT HY @A
@ FT 39 1T FT I 3 1 AT AGEQ
qsy F AT AT QFISTAIIS HT aGraT Tar
TWE 1 FE AT 7 HR FWIR AFAT
AT arza G Awg, OF &F faae ¥ O
we 1d 6 wegror 7 w7 i 6 qasary
AR AF | WY qAFAEL A R A0
&P wegw A WU g, IaF FAFT A
e g ar gfea y W g, F®fw sadr
ga<r 41 (F 34 ang FA U AqLAT |
BT ot ag waseT o gfwa T gard
T, 987 @/ |

¥q UF ATU qAT g g o Fenfer
Fega(asw, aigarfedy safasw | -
T T ATREAR X qGHEAF  Fr
EEIAIE | gOIY, TG ATHAEIE Al
QEIERENEar §7 AT I3T FT ATILT-
Fifear F1 qgTA FIEAI, &7 I FAAT H
HAANTAT FT AAT FATGA AT TATAAT
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FT FE FI A AT 49T AT AT JGT 93T
# 3T ar gigal § wrFw 8 @ q® -
v afgg gr a7 &, AT Aw @ 2
TAFT AL g A &1 § O 9T
99 qF agT I AT FIF ART d&A A
AT A WG, ITRT 1T AT I GHT |

= dlo o W) qIG TAAIT wHr

qasr g 1

M THOAR g oqIAr g, TqA
griT v agt 93 & 78 919, agr ¥ e
&3 77 i

F agr sl FET, WA F WA

Far g, fF Fd-eft ge wreae §
ST ITA FE, G FEA . ..

ot oty Hgar ¢ oo S a1 §aTE
FE .

sft TisAwme ¢ 6 s ar Wae
gt g gfear F 93 g9 € | gw AR
Wae g 39 & age g 1 wfFT gw few

lﬁ%wq‘ﬁ%wru

& oafqaca & ARG g1 FW, g9 SAF
JEL F W J AEIT A9 AW §, IAH
| azar 9aT ¥ AT FA £ | IAHT
| avEId AT FgHAT R | Ay P FE
A1 FT MK FF aFdr & F a8 3TF0
g g 5 gaFr O @ SarT qelr 97 ¥
geraT Argy 4, zafed g T aw ax
fear + wa® 7 & Far wrar 6 wwwa
Hfacy oz #1 grew v = v 3faRr
qgE it 7 ad F1 oowd wv feAr o F
AT g QATT IST WI§ | F1% & TAFT
ECiC LR i G 1 oo S O 1
saE 98 & 1 gfwar Y ool § S
Iagew 2 ¥ 5 (Ft 3w &1 e wolr
qqY IEHIEATR FT THITN 93 A
| & am vawy qafaws & arRw #R
Ig T TAo {7y
A ATHT 39T TEaT AT |
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T WA | 197w (T IARA)
(=it afvta A faw): g=ar 7 @y

= YRTRAA 1942 F UFA AGY
9,87 1946 ¥ &1 T 1 40 FTE TAIL G0
dro ¥ & am ¢, #7 faAw &7 F ard
g | FIS AT 5T AANT QT AR
Ffi 3 1 Far v g an Sy F am
g1 g gdfa £ atg adi 1 Fm A
wAT &0 Qg E, A O ot mr & AT
FEE 1\ qA T T g g, fer g g,
FATE AT §, WA @ g |

+ft RgrE e it ¢ A7 wraw fafreT
¥ I8 wFWT F1 Q0 AL 6GFa1 | AR FA
AT ST T § )

st awAraw ¢ gafa S gar
7 qg FgAT a1gw (% g 7 fa w99
Wrg, 4w 3 | FF0 FT AATTAE
2 9t 5 wvad § dvER § a0 57
F gn Qa1 /uwaER R g
FIT | 9473 "elt (73X A= FO0AT QAT
q18 S 8, IAFT TFIT FT AT ) TG
IE A6 &7 AW E | IHE G A4T ¢ |
“que & 9z @rr, A uq fmEd ) |
FTAT FETT E . (Interruptwn) ... H"TA-
A9 agEr FF UC T GG AR A
T THT FL. ..

SIGCIRECIC A L G CENE Lt i
AT, AT I AT F TEW Aqal
&, M7 AT # G & |

=t NIATTRA ¢ I, T 3T AT
forg 9% § 999 Fra 49 F AT )
q AT AGAT ¥ ST T3T 1 FAT FAt
AT Y g7 &, gIRT T TR AT
1 STF {E ¥ HAT FT AT, AT
FTFT 1 A1 A OF &1 ST, FE 97 A1ZAT
Z, TH@T F OF U FET F

“ofur wifors g KT, AET S
ga qre,
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geret a3 wfed ww T 7@ 0"
T a1 43 &, ag Qg 1 sYE, I
ff Fa7 $9F Aa@T AWAY § | AT an-
€ | A= w0 Fdex g & O o fadr
FY 19 1 7 99F IY q@A &1 T 3 AW
1T g arT ¥ R E ) I F FOA
FT AAMEGT T W & | JT FHEHT qq@AS
F AWHAT IAT A@ATE 1 < 7 A7 (AT
aftr, wrfors =g Wi fFa 1 X sraig-
TS FT F@ F7 a1 1 AT ) (FeA0-
fagr 1 IS wgd FT & S qwT,
TR AT 9 71 agar GFar ) adf uw
1 70T AATH Fgr AA | A G H
sy wfafeeq F ar sfewr age @
FEY & 1w A G WK, TH A
2 S, AT WPAT g A, FeAr qgAr
g1 Sd, 9w Wl @ avE, FI6r qgH
gt 9, Ored AW @gm & 9. ..

st AT W WU (IR AAY) ¢
IR T |

#fY TIETOTY ;. STRET a argF 8
AT ) STAST HEgaT g o AT fER Fg
& : gNET AATTITET JTAT, EH QRTSTATET
21 gaaE 9% gl § . L.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN) : Please.

(SHRI

+ft TRTITKA : T SOF |

gaawven (»f sFwaT A&t am) ¢
EI3H &Y 4T |

faaer & A (4 mowaRA faw)
A T WE (FAr g )

s\ TIRATCEW ¢ AT qT AT WA
7E BN WT g )

ITAARETA (S AXAT St @A) :
T (IErd & 4 a9 &7 Iy § 9 W@
g1
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S UAFAAAR ;. gART AT JAT R |
gael A gwrd ww difor wga ¥ &
TE &, T grad § Sy g 1 37 A%
= AT F S F @A | 98 9d
aamar oF fo T § Fge ST gTd
9T W, qg §X grardy vda # e,
TR 1T § Aawa grerdr s wiw
& &Y, qFEI ATHIT & | AT AW FAT
g =ftaq, (F 9= T AR # O qar
At g% FIA AT AT 97 a0, A
ST AT FTFT FT ITAT AT FWT g |

TE T 7, T gA 3T 9 wgrdic
ST ARt FA-FN Ao GET I F
SAY FZT AW g T g, 99 F@gar
g T 9w gy war g, Wifs 4 Fea
g a1 gW SN F1a auwd & 78 7 |
EUELCRZIRE RSP LER d e LA i T
? AFAT ], I TO 7T TS KT amar 2 |
o F7 FA% FT AFT §, W gqg A
WA BT [FF | wF 38 Ar7d § ;Y
99 £ 1 3fEd, oF ww &)

/T FAT ... 1 & qF W0 E, T &

T AT W

FIHATERA (] AFIT 9A QW) : 7T
R § wow afsd

ot TNFRE @ [ Far anfy oy
TATAr o feafq ofed g Temaey
qd: 77 frgeEy ar wwadl

FEY FT AaAT 78 & 6F Frg agr qfex
g1 S wEFg ¥ wrew wGT &Y, A G
w1 F wifg g1, awsr gedr W
T IIM FIAT &, AT ag Amwleafq
FI AT T0A 7T Far §, q¥ A% qa@l
FAXFAT AT FZAT 06T+ ZaFT 7y
A ATG TG X wHH J7 A6 1 el
ST gaTaT F IAAT T B FY 957 qT T
Fg A%t | e #i afg, 79 i aol
W %1€ aweag g, 91E gaw g ? afz
1 912 Fraar € wswr WEwT F#X, 7
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T #7 3a% AT T frdm 7 W afe
§ drgar arfeg K 9% wqsT &7 ora-
T F@T AET W HEw ¥ qEAed
#r afg ¥ =wfea + s & (aee
afg & o 38 I T BAAT FEI F )
afg & fawg streroor § A1 98 AT &
w5z FZA g 1 a1 wear afg @R e
Flg & sraeor AT Fwsr 1 g6 fag &7
FEAT AEAT § FF ¢ AW F1 FArAT 8
A T ErF qNE F TATAT &, AT AT T
weft FY getwr 2 A7 06T

ars za foa fadas ox 99 go
F =rgan g 65 o wdl st i anT-
T T T FLATCIENBIE 1 14 FHT
F UCEAFTT FIA F JC 3% 909 TF
gar awerETE o A g, Gawr § e

fzt (6t &, dwr diedy fecr & 6
ARG AT AT, QRTAATR® AT AT |
T | g wewt sgar g 6w arr
FT AT TET | T &0 AT HY, G
gret &1 gar (e o€ ) ww 3@
ara &1 U fgare Anrsa 5 39 14 dF)
Fr o gl § 98 FGT T W1 8 1 AN
FT FERX IAM 71 qar G 1 zmfag
a8 1 FE T (AT 819 &, ag 14 a@t
# (R F AT "] w6 @ ¥ gy
# wow 14 1 wEw § MR W wsx
¥ sew a5 | A GASIR FATAN T1ET
21 a1 FXHIT & oY GT &7 gra & IAHi
121 W A Wy EATfEeE sEw Ew 9
¥1< gaareq, fafrra AR (qaer 1 @ g
FAAT F T H I 24 IAT & AT AT
FT g1 W gt q AMqHET qedT TEar
g o % @R FaT qfE 1 AW
Nz AT E a1 F & 1 g AW
Tregt S o & AT EE ) A 3 T [OA
HTEIT § ) T ATHER HT UK 0F 3§,
@ o & Fefaee 9@ w1 @y afte
R fxadr st gifzar € do wao dYo,
F74, 37 a9 #1 @ AT 1 37 T
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¥ oF & art wF Sf97 | e gw ag | B AW A qOAT 1 A S A, T e

Fgd § (F G AT T H&AT HAT &,
ATHIT AAT g, T I AT § ST HIL
SART & AT e A §, T AT F A
§ 9 A, @ aF QUTEEE TE@r g, afew
g O a=ER g | gafdae 7 osEw
% a1 AT e T g 65 =g o v
filq &1, =R 662 ¢ Al &, =g FlT 3
ffa €1, 7R st @ film @, =g =
Fr A{F 21, T v A Al g, qw
AT qge & o fgT Fadnedt €+ Tree-
e fnly € 1 zafag sme wefaa
fade & F@ Fv1 & (g 39 g@K N
T G9r Y IAT A9 AT F HATH FIAY
g1 zafar & 3 gga & gwfaa
geeat ¥ gdte wEwr (F § owel
&S T AT N A § IR QA
sefaa &% 6F a7 o1 § &) s aar
g

gegaTsaer (2| AwE WA @m™)
aF 1T QUTS FI(ST |

t Interruptions)

) VRTR™@N T ST FT TF I
FEAT ATGAT §, * NI Y 9ZH T 78 FgT
argar § (F © AT ag gr &, S e |
q3ar g AR q 1 990 g, afew gaa @ar
g\ W EEA 9gi ag @ § fE oo o
R W qIAT i, A FAW SWar § @)
g wET AEY g 1T gadl &1 o g
1946 ¥ ®ECT § 9gar I A9GLA F
FTT AT g€ qf A FmE sy F
9q § g7 I F47 97 ) IA BT IZT 94T
q3 oY wEw Wl 9 1 98 guy wiey Sy ¥
Fgr a1 fx gf7 gadr fear &  feam o
AR FT KT A1 T I a7 4 gAmEgg
FFRFUEF T IR A IE Ty ) T8

FAT AT ATH T GLRIT T FH 0
awrg w< f3ar § 1 safae § Sgar angar
g 6% st 3@ AW 4 &7 gEre FU A
FH AT AT QAT 1 AT & JET AiEA
R g F A W E A d g FEgAT
F1gar § f W W F7 /AT FIE T4
A ATH Jq FOHL AATH T

s surmeee A off Two o fam

fre qm & & 1
(Interruptions)

sl TARATIWE : I F AT THo TAo
fa=r &7 SaTe 7 7, A1 A ITHT HARL FLAT
g1 ¥ 3qar & Fgar wrear g 6 st g0
gFo s ¥ agg § oW S FFA( A
g9 RS §, A g9 Fgdd Al | gH SA%
IR § 8T FIG AT §, W FIA F FaqA
A& 1 a1 A g FeN Tigar § fF T 3
w8 9 §, AT 3T AEm ¥ W
ST # BY gU § oI war agy (F saw ¥
fread gu /7 7 S04 qT IAHRT TO0 A 22
Eiodl

SR, g7 AIE OF < (F FEAT
gy & &F St wwde amy 96 gu &,
ST g FEr 79 2 w2 anx G
FLERE AT | ¥ 3 A & Fu avEw
AT a1 g (F g a1gT (A5 3T 5%
faar s\ Hafes arfe ow =56 g,
YT T g FANAT | AFT F AT F
gaAT fAFTar aar AT W A AFC X
T TR T £, U AFT FT G&T Ay
grar | afaa 7 wgar argar g 6 sl
F UR #1 T T & T Y 6 oI
F ATET A7 e St F1 e Gear wan

T A F A A | AR W AW | o | gy sk g ¥ OB 9T AT
&ié,&uﬁ‘ﬁ%tﬁg‘aﬁrfawgmagirldmm‘ aqr B

IEqAT & T Fa1 €5 gurd urg =iy Fo

Fo WZ AW AT ATEAT S FA | F0 |

T AEY T ST R A ARC WY 1 AR

w

l

|

|

aft | 29 w7 7@ a
A1 wfg agz wg 4R |
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WA F VAT BT gAY T AT @A

g W A, w39 g IR ITAr
srfﬂ FTHAW agY Orar 1 6 wde Wy
gfara T zfawr 4 arfsor § g 4
T8 FIR ALY FT G FTIT AR AR B
AR & T o du A 1 gw S TR
R AdaT Ior 7% F9T F W@y aw
ARA § 1wt @ fEar T gAw wAr
A AET § 1 gW 7a F@ u< e F W)
ﬁrfﬁq T TM AT AT gaid FT VY
€ T gurt ag 37 Grmam gz T A
fwza%wﬁwmaﬁﬁ%ag‘raar
A, €A AT FY FF FqT 3T AET &y
T AT F ATHT A5G A A, G A5
TE & awa Jqr wifed ; #5ifF g A9
T8, 1942 F £ AT 1942 arel fr
FATE 9 A qgT ¥ A afgai qv 33
geE

\

T gwmA ol 33 T 54 9fArd
T A frachy § ot w2 fr g
wfa 3z fran, ag frar ) g
wr Cear 7 ozm g A Y weafa g
g FAT§ T ag amTEr wAEla g,
afqars agfa @, amrszad L.
afe 2 qar vt saalase Saar
& ? uwdifis saulmm 4 9«94y
g1 o T gz wzar § 65 gAR AW
ag 9, gk a4t g 7, gafAT g que
" W, @ g sfgaraEandy wargfe
2 T ST Wy & zafag G o
¥ Iy § sada # wher ¥ fag
ara oftadt ey age andy ¥ I
eEl,  Far 4, faw w4 @), A @Y

FarT ar W Fa gt gae ¥ gy
A g4 1 T Afaefag ¥ swn @
St 5 Ay agi IR AT TIwd A9,
R A ¥ (g g8 qreag 61
g & %@ 74 |
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Feeareas (W amE A4S @n)
ECAE IS I el

sl wRAveEn ;. wIT wEy & 5 33
szw, safau 4 ds 9 g o

SHRIBANKA BEHARY DAS (Orissa):
Mr. Vice-Chairman, I am grateful to you
and the other friends to have permi‘ted
me 1o speak earlier than I would have
done, Before discussing about certain items
in the Finance Bill I want to draw the
attention of the House to how the econo-
rmic erimes bke tax evasion, misappropria-
tion, und(r-invoicing and over-invacing end
gross  violation of foreign exchange rules
are being committed m this country as
a result of which most of the money that
would have accrued to the State exchequer
is bemg lost Here I have a case about
Mr. Haridas Mundhra. I want to draw
the attention of the House to how the
State exchequer it being defranded because
of the combmation of bureaucrats in the
Income-tax Department, the top officers
of the Board of Direct Taxes and some of
the persons who are viloating the foreign
exchange rules m this country and from
this you will know that the Finance Mi-
pistry has not been able io tap all the
sources that they could have done in this
country. flere J want to give some ilhustra-
tions regarding Mr. Mundhra. When
Mr. Sachin Chowdhry was the Finance
Mmister and the queston of that famous
1llustizous Mr. Mundhra was raised, he said
on the floor of this House that about Rs. 3
crores of arrears of Income-tax werelymg
against him. Subscquently, though not a
single pic was reabised, from the evidence
of the Income-tax Officer before the
Calcutta High Court, it appears that it
was slashed down to Rs. g crores and you
will be astonished tH know that in spite of
the fact that not a single pie was collected
from him at that time, 1t was reduced to
Rs. 2 crores by Shri Morarji Desal, the
Fmance Mmister and Mr. Sethi, in the
fast Session, had corroborated it by say-
ing that he is fo pav only Rs. 2 crores. In
this connection I wish to draw your atten-
tion to the judgment of hon Mr. Justice
I B. Murkherjee in the Calrutta Hhah
Court m August 1968 when Mr. Probodh
Chandia Dutta, the Inceme-tax Officer,
gave evidence before him. Here you will
find how the officers, i collusion with
Mr. Mundra and his companies, are try-
ing to rheat the exchequre and this Go-
vernment. In a leading question by the

| Gourt itselt he was asked :
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“ilow long hav
partment?”’

you come to this De-

The answer was

: “About ten months.®
The next questio :

was

“The attachment
February, 19642”

was made on 28th

The answer wa : ‘Yes’. The next ques-
tion was : ““To-da is 1968 and during these
four years nothing have been done?””. The
reply was : ‘I hae not done’. The next
question was: “VVhat is the ususal step
you take after yoo attach certain property
or shares?”. The reply was : “Usually we
write the sharehc Iding company to restrain
transfer of these ¢ iares and as first step we
write them to rer it the dividends accrued,
if any.” The nex  question was : “In this
case have you ask *d the Registrar to trans-
fer the shares to you ?” The reply was
“No. Since then, not.” The next question
was : ““Have you asked the Regisirar to
transfer the div dends to you?”  The
reply was : ‘No, 1ot

So even the I igh Court has seriously
taken objection > bhow the Income-tax
Department beh ved though about Rs. 5
crores of Incon e-tax arreais were to be
received by the ( overnment.

I want to draw the attention of the
Government to his because large sums
of money they ar to get from those tycoons
who, in collus :n with the bureaucrats
of the Board ¢ Direct Taxes and the
Income-tax Offi :ers are trying to defraud
the Governmen . In this connection I
want to draw .ttention to a photostat
copy of a let or of Mr. Mundhra and
how he is violating the foreign exchangs
rules of this cot ntry and is aiso cheating
the Governmen' with the collusion of
officers and he i: not doing things properly
and yet no casc has been started against
him. He wrote a letter to Mr. Taylor
who is a repr sentative in London. He
wrote to him about Mr. Varma who 1s
also another ugent of Mr, Mundra in
Calcutta. He vorte .

-

“Mr. Vania 1s goung to London.
Please assist him in all possible ways.
You have to vork with him as a team.
He will exp ain  you cverything in
detail. He v ill require five pounds of
tea at once. Pi :ase supply without delay”,
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You can understand how Mr. Mundra
wrote to his agent, Mr. Tuaylor, in Lond on.
I do not know whether the Government
of India knows that he has a dominating
share in three foreign concerns in London.
He says : “You give five pounds of tea
to this gentleman who is going to have
some  business deals.” Here I have a
photostat of the cheques of the Lloyds
Ba.nk, London and according to this,
instead of five pounds of tea to be supplied
to him £ 5000  were supplied to Mr.
Varma and here is the money. I can lay
the copy of the cheques on the Table,
which are of the Lloyds Bank. In one cheque
Mr. Varma was given £ govo. and  in
another £ 2000". So itis not five pounds
of tea but it is £ 5000.

SHRI M. RUTHNASWAMY
or money ?

Tea

SHRI BANKA BEHARY DAS : It
1s written that Mr. Varma may be given
five pounds of tea. If the Government is
to be cheated and if something is to be
done, he cannot write directly ‘You give
this gentleman £ 5000’ because I am
sure immediately they will catch him
under the law. So he says, ‘ive pounds
of tca’. When Mr. Varma came to London
he was given £ 5000. Here is the photostat
of the cheques and the letter of the Lioyds
Bank in which his firm’s director is given
£ 5000 by two cheques. From this you
can imagine how this man who has been
blacklisted wirtually because of the
Chagla Commission report 1s still ruling®
the roost 1n this country and in colluston
with the Income-tax Department and also
the Directorate of Foreign Exchange is
defrauding the Government. I amn toid
that this matter had been brought to
the notice of the Government abuut
a year back but the Government has not
done anything nor any prosecution has
started till now. Ifyou want I am prepared
to place this on the Table or if the Minister
wants I am prepared to g.wven 1t to hua.

More interesting facts I want to give
about Mr. Mundhra You will be astonis-
hed to know—though we have respect
for the Chief Justice of this country—
how a Chief Justice of this country, after
retirement, is on the pay roll and service of
thisman, Mr. Mundhra, and the judgemen,
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of the Calcutta High Court delivered
on 3-12-68 is there in which the Calcutta
High Court gave strong strictures against
Mzr. B. P. Sinha who was the Chief Justice
of the Supreme Court in this country.
You know though I nsver like to decry
the Judges of the Supreme Court for
their personal conduct, I have to say
this because after retirement this gentle-
man has definite connection with the Mun-
dhra firm—perhaps even from before
he was in collusion—and he accepted
the Chairmanship of the Board of Turner
Morrisun and Company waich controls
most of the firms of Mr. Mundhra. You
willbe astonished toknow this. I am quot-
ing from that judgement. On page 48
the Calcutta High Court has commented
about Mr. B. P. Sinha who accepted
the Chairmanship ofthe Board after knowing
fully well that a few months back that
concern and 1ts officers were committed
because of vaiolation of the foreign ex-
change rules. Here the judgement says :

»Mr. Bhubaneswar Prosad Sinha
joined about the end of March 1966.
Mr. Bhubaneswar Prosad Sinha

is said to have joned on the invitation
of Mr. Jaffray. There was an order of
sexzure passed by the Enforcement Dire-
ctorate on November 3, 1965. That
would be clear from Hormosjec’s
answers to Qr330. He admits in answers
to Questions 336-37 that Mr. Jaffray
was convicted and fined for viofating.
Foreign Exchange  Regulations and
Mr. Bhubaneswar Prosad Sinha, a
retired Chief Justice of India. agreed
to sit on the same Board with him.
It was at the invitation of this Mr.
Jaffray, who was convicted and
fined, that Mr. Bhubaneswar Prosad
Sinha jomed the plamtiff company’s
Board of Directors.”

This is in the Judgment. You will
be astonished to konw that all the big
Income Tax Officers hike Mr. Srivastava
and Mr. P. V. Ramakrishna who were
supposed to deal with the cases against
Mr. Haridas Mundhra and his  firms
were acting as Members because they
were in collusion with this firm. At the
instance of this retired Chief Justice
they were taken in as employees of Turner
Morrison & Co. and they are still con-
tinuing. How can you expsct these officers
of the Income Tax Department who awere
dealing with the income tax cases and
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assessment of Mr. Haridas Mundhra’s
firms who are now at the instance of M.
Bhubanewsar Prosad Sinha who happens
to be the one-time Chief Justice of the
country. . . (Tims bell rings)

SHRI MULKA GOVINDA REDDY
(Mysore) : He may be given more time,
Sir. He is making out important poats;
he is not letting out gas as other Members
do.

SHRI BANKA BEHARY DAS : Sir,
You will be astonished to know that
in their Judgement the Calcutta High
Court 1n 1960 says about Mr. Scivastava
that these officers did not realise any
income tax from this person. It 1s said
it the Judgment :

“The Income Tax officer see:ns to
be more catholic than th: Pope aad
for this catholicity the Income Tax
officer was rewarded with a job in
Turner Morrison & Co. on a salary of
Rs. 3,000/- per month.”

From this you can well imagine the state
of affairs. When we are passing the Finance
Bill and trying to give some power to
the Government to realise taxes from the
poor and from the rich 1mn the country,
we find there is great collusion by these
officers not only of the Income Tax De-
partment but alsv of the Board of D.rcst
‘Taxes and others, to defraud th: Govern-
ment of India and put heavy buard-s
on the tax-payers of the country.

Mr. Vice-Chairman, I have no t.m:
otherwise I could have quoted from the
other Judgments to show how the Go-
vernment has not at all cared ahoat realis-
ing money from this Mundhra concern.
Mr. Vice-Chariman, betore 1 tan.. my
seat I want to plead with the Muister
that it will be wrong and it s agaiast
fiscal discipline and all that to impose
taxes on kerosene, sugar or tea and place
a heavy burden on ta: common man ..
the big tycoons of the country who have
been blacklisted aircady are being givon
shelter by . thewr own Finance Ministry
and other various Departments auler
the Finance Mimstry.

Mr. Vice-Chairman, Sir, before I take
my seat I want oaly to requast thc hon.
Minister to tell us  when the replies
what has happened to the tdea of urban
ceiling because this was promised to us
but up till now nothing has becen done

E
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1s to the State Govern-
steps have been taken
crilings are fixed.

except writing lett
ments no cffectiv
to see that urbar

I also want to d aw the attention of the
hon. Minister to some of the speeches
of Mr. Nicholas } aldor who spoke about
Expenditure Tax mn this country. Some
time back, the Expenditure Tax was
imposed in this ¢ untry in a half-hearted
way and Dr. Kal or had to remark that
it was not an Expe 1drture Tax but actually
it was only a shiw piece that has been
dangled before th people of the country.
1 hepz the M. ster when  he replies
will deal with th s point also. Sir, an
effective system of progressive taxat:on,
wheher it 1s dir ¢t or imndirect, and 1its
p\roper umplement ition 1s vital for the sur-
vival of democr. tic 1nstitutions 1n the
country. Not or y it helps in raising
adequate resonurc 3 but also brings about
social cohesion. |Jnless the tax structure
1s changed and a ocial cohesion 1s brought
about, whatevcr we may say about
the survival of d mocratic institutions 1n
the country we ll after some time find
that democracy has been buried 1n
this country not because of any fault of
political parties »r of the common man
but because of the vay the taxation measures
areimposed or the way the whole machinery
1s being utilisec  dor rasing resources in
the country.

SHRI M. K. IOHTA (Rajasthan) :
Mr. Vice-Chair 1an, Sur, I rise to speak
on the Fmance Bill with sadness in my
heart, sadness »>secuse a  splendid op-
portunity has b en lost by the Govern-
ment to give th: much-needed boost
to the economy of the country. That
the economy was poised for a rapid growth
1s known to stud nts  of Indian economy
and that we neec this rapid growth of the
econuity very ba lly also cannot bz denied
The obstacle in the way unfortuaately
has been the pilicy of the Government
on the economic front and the last Budget
has proved that the Government has not
taken any lesso . irom its past m.takes
and has not cl anged 1ts poficies which
would bimng ai out the desired growth
in the economy ard allow us to reach
the goal of erac cation of poverty in this
countiy in as short a tume as possible.

Sir, the Budg st is a clever exercise 1n
presenting wh. t 1s good for the ruling
party as bemg -ood for the country. The
Prime Minister claims to have provided
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new incentives for savings and 1nvest-
ment but what exactly are the cold and
hard facts? The high and constantly
risng  prices have made 1t practically
impossible foi the middle classes to save
or 1nvest on any appreciable scale. It 1s
only the upper crust of the middie class
which has any ability to save and 1t 18
precisely against this section that the
axe of income-tax has been repeatedly
wielded eroding to a considerable extent
savings and private 1nvestment. QOn
the high-soundwing plea of social  justice

but 1n reality 1n a bid for cheap popula-
rity.

[MRr. DepuTy CHAIRMAN IN the Chair.]
The Prime Minister has sharply in-
creased the rates of mcome tax on slab
of income having any substantial saving or
wvestment  potential and yet she would
have us believe that her Budget 1s generally
concerned with the promotion of savings
in the community. The quantum of sav-
ings 18 determined by the ability to save
as well well as the willingness but sadly
enough nehiter this abihity nor this will-
mgness 15 likely to be stimulated by the
politically motivated increase in per-
sonal taxation.

Sir, before I go any furhter I would
like to discuss a little but about the cug-
rent theory which the Government sub-
scribes to about taxing at a very high
rate incomes above a certain levei, It is
said that above a certain level of mncome
the saving cannot be that of the individual
but must be that of the cummunity.
The community must be benefited by
the higher income above a certain level
but what exactly happens? What happens
1s that above that certain level that s
fixed by the Government the savings of
the comnmumty are dwerted to the coferr
of the Government but in the proc... the
community does jot benefit because these
savings of tne 1ndividuals which become
tax cellections 1 the hands of the Govern-
ment ae unfortunaicly squandered away
on grandiose public sector projects of
the Government which do not yield
ether proper rturn on the capital employed
or even the desned production on the
capital invested The policies of the Go-
vernment have completely dried the
money market. As 1s wll known inlerest
rates today range between 12 and
g0 per cent. In these circumstances I
do not understand how the Governmeng
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can expect any potential investor to in-
vest in equities which is the only founda-
tion of development in the private sector.
It is all very good to say that public finan-
cial in stitutions would provide the neces-
sary funds for the development of in-
dustries in the private sector but the
foundation is the risk capital, the share-
holders’ capital which is sadly missing and
which the Government policies do not
allow to be built up. Sir, a minimum
overall growth rate of 6 per cent entails
2 minimum industrial growth of something
like 12 per cent. It is only through the
growth of the industrial sector that the
economy of the country can hope to get
any boost and unfortunately the indus-
trial sector has been sadly neglected by the
Government. The capital market, which
is all but dead today, can be strengthened
only by positive steps by the Government
in two directions. The first is, the corporate
tax structure must be lowered, so that
the companies may carn decent after-
tax profits and distribute them to the share-
holdes. The second is,there must be a
lower personal tax, so that savings and
reinvestment may be stimulated. In this
connection, I must comment on the dis-
continuance of the tax credit certificates,
which is to come about this year, and
also on the reduction in the development
rebate. As is well known, these two
were quite potent weapons, quite attractive
measures for the development of indus-
tries and the discontinuance of the cer-
tificates and the reduction in the develop-
ment reabate will have a deleterious ef-
fect on the development of industries.
Even the Boothalingam Committee had
recommended a lower tax rate for the cor-
porate sector. The mere fact that there has
not been any increase in the corporate
tax ralecs cannot give us any consolation.
It is well known that, having exhausted
all other avenues for further taxation
this year, the Government in its present
statc of thinking will perbaps come down
on the corporate sector also very soon
and it is precisely due to this reason  that
the investors are even now fighting shy
of providing more risk capital for indus-
trial growth. I would like to mention
here that more revenues can come from
increased industrial activity which will
have the twin effect of boosting the
economy and at the same time of providing
the necded resources to the Government,
The present policy of the Government to
have more revenue out of increased rates
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is surve to have a very bad effect on the
economic  scene. In  this connection,
I would like to say tbat there has bren
| @ direct connection between industrial
| growth and the revenues of the Central
Government. During 1961-65  industry
grew at the rate of 8 to g per cent and in

the process the corporatc tax collecu:ons
nearly doubled from Rs. 160 crores to

Rs. 313 crores. Unfortunately since 1965
there has been a tapering off in th~ rate

of growth of industries. It has b~come
lower and lower and the result has been

that tax collections have become static.
A simple calculation would show that
even an extra five por cent growth in in-

dustry could easily yield as much as Rs.
100 crores per year to the exchequer syith-

out having any bad ctfect on the indus-

trial sector ard secondly, a modest yicld

of 6 per cent on the public sector invest-

ment, which today stands at Rs. 3900

crores, can yield Rs. 240 crores annually.

The two together would come to Rs. 340

crores, which would obvitate compleicly

any necessity to place further burdens
on the economy in the shape of direct or

indirect taxes.

The present taxes must be lowered
from another angle too. The Government
has professed its concern for the small
businessman, the small industrialist, the
technocrat and so on. Unfortunately
the rates of income-tax above R.. 40,000
would not allow even the small industria-
list to save enough from his current profits
to pay interest on his borrowing, or
repay the loan for the fixed capital invest-
ment, which he would be forced to take
from public financial institutions or the
nationalised banks. The taxes have
been made so exorbitant above the level
of Rs. 40,000 that there is no scope for
even the small indastrialist to repay his
debt and to stand on a surer footing at the
curient fevel of taxes.

Another factor which must be conside:-
ed 1s the brain drain which the country
18 already experiencing in several fislds,
notably in the tachnical field, inasmuch
as technicians today are electing to go
fibroad and accept appointments abroad
in preference to serving in thewr own
country, particularly because of the high
taX rates that prevail in the country.

_ SHRI PITAMBER DAS : What ob-
Jection has my friend if it solves the popu-
latioa problem of India?
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SHRI M. K. M YHTA . It does not.

SHRI DAHYABIIAI V PATEL (Guja-
rat) . All th~ bad p ople aic left here and
the good people gu abioad

SHRI M K MNOHTA Not onlv
they, but business - anagers, of whom there
18 a great deartl! n the country, the
professional manage rs, who are required n
mote and moie n mbers to manage the
giant concerns—w! »ther they are in the
private sector or n the public sector—
would not be attr cted to India Anyone
who has receivea modern traming 1
business managem: nt can receive a much
higher-paid job  broad as compared to
what he will get ' rc after paying all the
taxes

A ten per cent s nchargz on inco nc-tax
was levied 1n 1960 puwely as a temporary
measure It 1s un ortunate that the sur-
charge 15 stll cor mmumg, although there
18 no emcigency and there 1s no justi-
fication for its co tmuance The execes-
s ive tax butden | events salaried persons
from making pr vision for their retire-
ment out of curre it earnings because the
post-tax earnings « ¢ harely enough to meet
the day-to-day xpenses which are also
gotag up as a dir ct result of the Goverg-
ment’s policy of 1 aposing more and more
exuse duties on ¢ yods of day-to-day con-
sumption  Therclore, 1t 15 very essential
that retiremeuat enefits should be very
liberally ueated £ 1 tax purposes It would
be advisable to a1uease the lumt of 25
per cent of salar or Rs 8,002 which 1s
allowed today for the purpose of provident
fund, etc, so thit at least the salatied-
pursons could sa e a little  out of tneir
current earnings or use in thewr old age
Simularly, the {11 ut of Rs 24,000 on re-
tuement graturt t>quues to be ramed
(Tune bell rings ) Another ten mmites
I wil take It not my mistake it Shri
Rajunarain took mec hour of the House

MR. DEPUT 7~ CHAIRMAN You
bave taken aboit 15 munutes. You can
take five minutes wmore.

4 P.M.

SHRI M K MOH{A . sir, I now
come to the recer t provision 1n the Finance
Bill regarding W alth Lax on Urban Pro-
perty. A very novel proposal has bcen
introduced this car regarding wealth tax
on urban prope ty 1n the name of social
Justicc, What 1 fail to undeistand, Sir, 1»
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what kind of social justice 1s mvolved 17 a
land owner constructs a b 1tlding and lets 1t
out to dozens or perhaps hundieds of
muddleclass families. Every mud-
dleclass family in  the cnuntry today
cannot hope to own 1ts own 1esidence.
Particularly in the cities they have got to
stay 1n rented apartments and 1f a land
owner constructs a bullding, which he uses
not for his own purpose, bat lets 1t oat for
the enjoyment, use, residen~e of middle-
class families, I dn not see how social
justice can be involved and why should
such a land owner be penilised at such
excessive rates The pre.ent position ts that
the rates of wealth tax rise upto 12% per
year, which means that in 8 years’ time
the entire value of the prop~rty will be
taken away by Government I can very
well underatand 1f this kind of provision
could apply to people who have big hoxses
for their own personal use, but the kind of
logic that has gone mnto the framing of this
provision 1» beyond my comprehension.

Secondly, Sir, 1n respect 0 Wealth Tax
the Prume Minster, 1in her budget speech,
said that the exemption limit for wealth
tax in respect of some assets was being
increased from 1 2 laes to 1 5 lacs S,
I tried to study this provision 1n some
detail and I found that there was an
apparent imconsistency n the provisions of
the Bill and the speech of the Peime Minus—
ter  T'he provision as applied upto last
ycar was that a person could claim an ex-
emption of 2 4 lacs1fa part of the property
stood 1 his own name and a part stood
in the joint names of himself and his wife
or his minor dependents. The provision,
as it stands today, 15 that this exemption
Limit of 2.4 lacs would be decreased in
such cases to 1.5 lacs only I only hope
that this has been done due to an oversight
and the Hon’ble Mauster woald be pleased
to rectity this inconsistency as early as
possible.

Agother point I would Iike to make, Sir,
15 1n regard to plantatioa burldings  As 1s
wellknown, there are buildings for use of
labour1in plantations Ifthe plantations are
owned by limited companies, they do not
come within the muschiet of this section,
butif they are owned by individuals, a very
iniquitous po-itions arises because even
labour quarters, hospitals, creches nd
buildings ltke that ot schools and water
imnstallations are all to be valued and
subjected to this aiban proparty ax. This
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is something which, I am sure, is unintended t
and the Hon’ble Minister should pay at_
tention to the rectification of this anoma\y. t
Another very important but very un- ’1
just provision has been brought about in the
case of charity trusts. Sir, like all indivi-
duals or compamies or lirms, even charity
trusts, need to accumulate atleast a certain
part of their income. Itis unfortunate that
the provisions of the Finance Bill required
the charity trusts to spend their entire
income within a short period of time. Even
if a single rupee is saveld by the charity
trust, it would come within the mischief of
the taxing provisions of the Finance Bill.

By another provision, ii has been pro- a
vided thatif investmentis made by charity [
trusts in concerns in which the founder of |
the concern had a substantial interest, the |
Trust would disqualify for tax exemption. ’
1 cannot understand the logic which has -
gone behind the framing of this provision.
This is a kind of “ANDHER NAGRI
CHAUPAT RAJA” logic. It means that
the person whom the noose fits should be
hanged because it should be clear to every
thinking person that if sumebody has de-
rived any undue advantage from a charity
trust, naturally, that person is the one who
should be termed the culprit. By allmeans,
you tax that person who has derived a
benefit from a charity trust. But what is
intended to be done by the Finance bill
isthatthe trustitselfwould be taxed, which
means the laudable causes for which the |

public trast had been formed will suffer.
Ifthe causes were mot charitable, naturality
the trust would not have qualified in the
first place. But having coaceded that the
causes for which the trust was formed were
in the public interest, now just because
somebody else is going to benefit, the trust
is going to be penalised. I do not under-
stand tne logic of this. If the trust gives
money to any person without adequate
security or at inadequate rates of interest,
1 can understand the provision which says
that the trust will be deemeed to have done
something wrong, but if a trust receives
donations in kind, donations which consist
of shares in the concerns of the founder
of the trust cannot be said to have
done anything wrong. It has received
donations in kind; it has not invested any |
funds out ofits own pocketsin the concern |
of che founder but even such an eventuali-
ty swill penalise the trust for no fault of |
1ts own.
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In the sphere of indirect taxes, there
has been a largescale imposition on iters
of day-to-day consumption, like sugar, tea,
ke_rosene, aerated water, biscults, condensed
milk, milk powder, malted milk and so on.
and so forth. The Prime Minister said
that on annpual incomes of Rs. 25,000
the assessees would get a tax benefit
of Rs. 11 a year. As against this, such
middleclass people with incomes not
exceeding Rs. 25,000 would have to
incur an additional expenditure on
their food basket alone of anywhere
between Rs. 250 to Rs. 500 per year:
If after making such provisions the Govern-
ment can still say that it has concern for
the lower income groups, I for one cannot
understand the logic of this.

MR. DEPUTY CHAIRMAN : You have
taken more time than what you wanted.

SHRI M. K. MOHTA : I will take two
minutes more, Sir. Since [ do not have
much time to go into the details of excise
dutics that have been imposed on several
industries, I would only take up the matter
of tne tea industry which is one of the for-
most industries of India and one of the
toremost carners ('n‘ toreign exchange. Sir,
the peinciple secms to have been applied
that the domestic consumer can be bur-
dened to any extent that the Government
likes in order to give a boost to the exports,
Unfortunately, the right argument has been
applied 1 a wrong way because neither
can the Indian consumer in his present
state be expected to shoulder the burden
of Rs. 7 crores per year that has been im-
posed on tea alone, nor can the industry
initspresentstate ofhealth hope toshoulder
this burden without very seriously affecting
its development. Sir, if we want an indus-
try to go on exporting in a big way, we
must sce that its health is maintained. The

! health of the tea industry can be main-

tained oaly if the tea bushes are renewed
from vear to year and replantation is done.
Unfortunately today neither the industry
has sufficient funds nor sufficient profits
to finance such replantation. Even the
subsidy that the Government gives, namely,
Rs. 3300 i3 nothing as compared to the
subsidy that is given by our nearest com-
petitor, Geylon, which gives Rs. gooo for
replantation. Unless the industry is allowed
and enabled to modernise, to keep up its he-
altly and its capacity to compete in the world
markets, the foreign exchange that we are
earning with tea may (all very coasiderable
in a very shortspace of time. We cannot
expect the industry to pass on all the

o
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burdens to the Iidian consumer for the
sake of giving rel cf to the exports. There
is this a very stro g case for giving reliefto
the tea industry and the tea consumers.
Thank you.

SHRI A. P. CHATRERJEE (West
Bengal) : Mr. 1 eputy Chairman, I had
occasion to speal on the Budget sometime
ago. Now the 1 nance Bill of course is a
concretisation s to say of some of the
Budget proposals  Now, Sir, as far as this
Finance Bill is « oncerned, it is again an
index of how ti - Indian  Government,
I mean the pai y which is in power, is
introducing moi: and more benefits for
capitalism and nonopoly capitalism and
speaking of soc uJdi.m at the same time.
Sir, if you analyse the proposals in the
Finance Bill its lf, you will find that as
far as the contr bution from direct taxes
is concerned, it is only the pitiful sum of
Rs. 36 crores, a1d the Rs. 36 crores also
we are not getti) 3immedtately. In 1970-71
it is Rs. 5 croi:s, and thatadd up to Ros.
23 crotes in 19%t-72, and in this way we
are g-tting only Rs. 36 crores from these
direct taxatior proposals that tare being
given in the Fin mce Bill. But on the other
hand look at rhe indirect taxation, the
taxation which will impinge heavily vpon
the pooret veoj le, and you will find that
as far as the 1ndirect taxation proposals
aie concerned mainly by way of excise
duties on items shich are currently in daily
use by ordinar p:ople, the revenue from
that sourceis R . 135 crores. Already there-
venue from vari yus excise duties has come to
more than 60 p rcentof the gross revenues
of the country and this is also being fur-
ther increased »y Rs. 135 crores, by way
of another dr.e of increase in excie
duties.

Again, look it the customs duties. We
have found th t n the budget proposals
our Socialist (.overnment has abolished
export duty or tea and also export duty
on certain quantities of jute goods, so
much so that the earnings from customs
are again the 7 itiful sum of Rs. 20 crores
only. So, it 15 quute clear that a- far 7s
the burden o 1unning the Government
through paym: nt of money is concerned,
that burden s being daily mote and
more shifted > the burden of the poor.
In the Budg t speech itself the Prime
Minister has iad to admit that 75 per
cent of the re enues of India are derived
from indirect taxation. After admitting
this, we do ni t understand why the Prime
Minister did 10t choose to shift some of
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the burdens from the poorer sections of
the people to the richer sections of the
people. Seeing that 75 per cent of the
revenue comes {rom the poorer sections
the Prime Minister has chosen not to
increase the corporate tax and agamn
has kept the field of direct taxation too
narrow, too limited in its scope as well
as In 1ts extent.

When I was listening to Mr. Mohta
speaking on behalf of the Swatantia Party
I was really wondering that he wanted,
because actually the bread has been but-
tered on both sides as far as the capitalists
are concerned, for whom of couise, the
Swatantra Party stands; I think they also
would not deny 1t. What more do they
want?

SHRI PITAMBER DAS : It should
not be difficult fo Mr. Chatterjee to
know what Mr. Mohta wants. He has
tabled a number of amendments.

SHRI A. P. CHATTERJEE : I do
not know whether those amendments
are 10 order or not. Anyway that 15 a
different matter. But what I am sub-
mitting1s this. As far as Mr. Mohta is
concerned, he 1s still wanting o have all
in the way of gains for the capitalists,
gamns fo: the monopolists and further
concessions for them.

SHRI M. RUTHNASWAMY
also wanted reduction n
and 1ndirect taxes.

He
excise duties

SHRI A. P. CHATTERJEE : That he
has to say because after all demogogic
slogans nave to be given in order that the
thin end of the wedge may go in. That 13
the thin end of the wedge, the demogogic
slogan about reduction in the indircct
taxation. I he has sincerely canvassed
for reduction in 1ndirect taxation, of
course that 1s to be welcomed, but I am
quite sure that he was not sincere that
way. He merely said...

SHRI M. RUTHNASWAMY Sir
15> any Member justified 1n talking of the
sincerity of another Member?

SHRI A. P. CHATTERJEE : I am
sorry, not he; his party. I am saying his
party was not sincere tn making a demand
for reduction n indirect taxation. As
I was saying, it was merely the thin end
of the wedge. By this thin end of the
wedge he wanted to get more benefits
and more concessions for the monopolists
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and capitalists Saymg this about Mr
Mohta who of course will speak on behall
of a particular section of the commumty,
the richer section of the community, the
tingest sect,on of the community to whom
all the luxuries and all the riches of the
people are gravitating and who  are
pocketing all the things belonging to the
people, as far as the Swatantra Pary 1s
concerned, tt 18 quite well known that the
Swatantra Party will speak on their behalf
But I am not very much apprehensive
about what the Swatantra Partv says
because they are known devils—I think
1t 15 not an unparliamentary term,——
they are known devils. Known devils
are never dangerous But the difficulty
18 thi>s When the Indira Government,
I mean the ruling Congreess Govern-
ment, begins to speak of socialism and then
ultimately 1nsidiously, treacherously, so
to say, begms to increase the burden on
the people and lessen the burden on the
richer section of the commumty, that
becomes dangerous because 1t 1s a little
difficult or 1t takes a little time so to say
to understand bluffing and hypoensy,
and that way they are more dangerous
than blunt support of the monopoly ca-
pitalists which of course should be expected
from the Swatantra Party I may only
point out certain features of the Finance

[RAJYA SABHA]

Bull which will clearly show that this Bill
1s heavily weighted 1n favour of the capi-
talists and the monopoly capital, and
nothing but that I am speaking, for
example, of the measures for facilitating
the saving> and investment The Finance
Bill has said that investment up to Rs
3,000 15 protected In the earlier Finance
Bills, investment up to Rs 1,000 was
protected But now we find that invest-
ment up to Rs 3,000 1s protected even 1f
such tnvestment 13 made in the form of
shares in Indian companies This 15 one
of the very blatant, very msiduous and
very much condemnable amount of con-
cession given to the capitalists 1n order
that they m.y get morc by investing more
and they have not to pay any tax That
exemption has been extended and 1n-
creased to miestment to the cxtent of
Rs 3,000 1n so many things, well,

including shares m Indian  companies:

The matter docs not end there also,
Mr Sethi, the Minister of State for Finance,
while introducing the Finance Bill sajg
much about the taxing of the immcome of
the charitable and religious trusts Wejl
words fell from his lips which mught lead
bs to belicve that as far as the chartahle }
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trusts are concerned, perhaps the Govern-
ment willdeal with them with an1ron hand
But look at what has happened As far
as charitable and religious trusts are con-
cerned, I am not concerned with certamn
variations 1n the 1acome-tax which will
be levied on this income arising from
charitabie and religions trusts But the
most odious parts of 1t, they remain.
For example, this Finance Bill maintains
a provision that income ansing from
charitable and religious trustc will be
allowed to accumulate for ten years
Not only that The most important part
ol 1t or rather the most odious, the niost
simister part of it, 15 this.

SHRIU K LAKSHMANA GOWDA
{Mysore) + Very nicely put

SHRI A P CHATTERJLCE It 1s
satd that the ncome from the turst or
property of the charitable and religious
trusts will not be exempt (rom 1income-
tax 1f 1t 15 1nvested 1n a concern 1n which
any of the specified persons, for example,
the benefactor of the trust, has a substantial
interest So far so good It appears to
be good It looks good that the invest-
ment which 1S made in a concern in which
a partijcular  person has a substantial
interest will not be free from income-tax.
But the sting lies in the tai] What (s the
definition of a person having a subsfantial
interest 1n a concern® A person who owrs
equity shares to the extent of 20 per cent,
he only will be regarded as having a
beneficial or substantial interest in a
concern Equity shares to the extent of
20 per cent in 1 company 15 a very large
share, a very large amount of share In
other words, they say that a person will
be regarded as having a substantial in-
terest—

“1) 1n a case where the concern 15 a
company, 1 1ts shares carrying not
less than twenty per cent of the voting
power are, at any time during the pre-
vious year, owned beneficially by such
person or partly by such person and
partly by one or more of the other persons
referred to in sub-section (3),”

Twenty per cent in the form of shares 1n
a companv, that1s a very big amount That
1S to say, only tf 1t 13 abo ~ 20 per cent,
when a person will be regared as having a
substantjal interest That js to say, on the
one hand they say that investments {rom
charitable and religious trusts 1n concerns
in which the benefactor has a substantial
interest will not be exempt f{rom 1ncome-
tax  On the other hand, they are giving
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exemption becaus 20 per cent really (s a
big sum and mans of the charnitable and
religous trusts .l get away without
paying tix by \ rtue of this proposal
(Time bell) How nuch time has my party
got ?

MR DEPUT* CHAIRMAN Your
party has got 12 runutes  You have taken
15 minutes

SHRI A P.

minutes?

HATTERJEE - Twelve
We 1lave got 16 minutes.
Very well T il fimsh.

Then there is another thing also It 1s
said that when the trust funds are n-
vested 1n any oncern in which any of
the specified p rsons have a substantial
interest and th quantum of the invest-
ment does not xceed 5 per cent of the
capital, then th exemption from income-
tax will apply osnly on the income from
that investment  Well, T should say that
this 15 a way 11 which the religious and
charjtable trus  will be continued to be
used by the nmopoly capirtalists i the
way 1n which 11ev have been using them,
whatever Mr  Sethy the Minister of
State for Finan e, may have said at the time
when he gave his 1ntroductory speech
while moving he Bill

Then look .t the provision in respect
of wealth tax As far as the 1960 Finance
Act 15 concern d. wealth tax was imposed
on the net weilth of the companies But
that has beer withdrawn, and that has
not been rev ved at all That s also
another conce sion to the companies Bu-
simess premus $ will be exempted from
wealth tax W 10 does not know, for exam-
ple, as far a the monopolists are con-
cerned, that 1ey even use their residen-
tial premuises lways as business premises?
They show he residential premises 1n
which they I e as business premises And
1n that way, shit will happen 1s this that
as far as th wealth tax 15 concerned,
1t will not till upon that sector of the
economy on which 1t was to have fallen
and should ave fallen

Then, loo at wealth tax 1n the form
of shares 1+ TIndian companies As far
as this 1s con erned, again, there s trouble
for the corwmon and poorer people
Youa will say that the limit 1s Rs 1,50,000
Thatlimit w Ul be the limit in respect of the
mvestment t + different lines, for example,
shares 1n I dian companites, 1n thc se-
curities of he Central Government But

‘
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then you have said that wealth tax will
be 1mposed only after the enure aggre-
gate amount exceeds Rs 1,50,000 But
then this Finance Bill has said and 1t has
made a provis,on which 1s giving 1t, which
15 seeking to give the benefit which 1t says
1t wants to take away from the particuler
capitalist community It says this that
this Iimit of Rs 1,50,000 will not apply
for fiv~ years 1n regard to shares in certain
manutacturing compantes So far as those
shares are concerned, 1t will appear that
they may exceed the limit of Rs 1,50,000
But wealth tax will not be 1mposed on that
at all

Now, Str, this ts the position n regard
to the Finance Bill It appears that this
1> 2 Bil] which has been made, of course,
in the wake of the Budget proposals of
the Prime Mimster But those Budget
proposals, as 1 have already said, are
proposals which are meant to buttress
the monopolist economy and the capitalist
economv and therefore who does mnot
know that when these Budget proposals
‘were made, there was a spurt tn the Stock
Exchange markets 1n Bombay, Calcutta
and elsewhere? The capitalist comm -
nity, they welcomed the proposals because
they found that the corporate tax has not
been incrcased They found that the direct
taxes had increased to a pitiful amount
only Rs 96 crores They also know how,
to evade 1t So far as the export and 1m-
port duties and customs duties arc con-
cerncd, well, they have been slached
down in the matter of certain goods aad
certain varietje, ot things But then as far
as the oth«r goods and duties and taxes
are concerned they have been increased
I am concluding by reading

{Interruptions)

MR DEPUTY CHAIRMAN You

will say the last sentence

SHRI A P CHATTERJEE 1
saymg I am reading from

arn

MR DEPUTY CHAIRMAN Do
not read Make onlv the  concluding
speech.

SHRI A P CHATTER]JEE an

articles of a person whose attitude 1s
completely monopolistic and capitalistic
He is an economist I am queting the
words of Pror Shenoy He 15 an eco-
nomist whose views are caprtahistic and
certainly not socialistic He has said

“The discontent of the pcople would
secem to be reaching boiling point’,
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He has cited a case wherein he says —

“This deplorable incident 1s a mea-
sure of the depih of resentment of the
workers, which at times, might drive
them into ven actas of nhuminity ’

Fuather, he says —

“Per capit: ncomes Dbeimng stagnant
or worse, the income shilts have pro-
duced prosperity for the few— the
beneficiaries of the income shifts—
and growing indigence f(or the rest,
the victims of the income shifts?’’

That s the position The poor are getting
poorer and the rich are getting richer
We are finding that in every Finance Bjll
the burden on the people 19 growing, and
the burden on the capitalist, corporate-
sector s lessening Therefore, as far as
this Finance Byll 18 concerned, there 1s
no doubt about 1t that 1t requires strong
and scathing condemnation {rom all sec-
tions of progressive opinion throughout the
country

SHRI THILLAI VILLALAN Mr
Deputy Chairman, 1 will be verv  brief
I will not go bryond the time \imut given
to our party Sir, a Fmance Bill 1« a
mirror through which we can sco the
cconomuc policv ot the Goverrment and
at the same time the economic activity
and the economic stabilitv of the State-
and the Centre For this purpose, Sir,
in the morning also we have discussed
the harmonious relationship between the
communmitics Here we must have har-
momous relationship bctween the States
and the Centre Unless and unty} there
1s an atmosphere of harmonious relation-
ship between the States and the Centre
there will not be economic stah Wity or
economuc feasibility 1n runmng the Go-
vernment  So mv first point would be
this

So far as the State Centre relationship
1s concerned, there must he consultation
between the Centre and the Saates n
every fiscal step which the Gentre wants to
take for ymplementation So under article
263 there 1s scope for the \etting up ot a
Centre-State  Counctl for this putpose
Unless consultat on 1 madc  there wil)
always be hindrance to the States when
the Centre suo motu attempts to bring
Finance Bills Under article 274 ulso
there 15 a provision by which, before the
Centre takes anv step to bring forward
any I''nance Bills, 1t must get the sanction
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from the President because the financial
steps taken by the Centre will defimtely
affect th State So there must be a
mechanpsm  a permanent bodv, for con-
sultation be vaeen the Staws and th Centre
That 15 why the Constitution provides
uader article 2bg for the formation of a
Centre State Council Sir, T will restrict
myseif to onls onc arpect of the State-
Centre relatronship

In this connection, S13 1« (n see that
from 1951 to 1970 the indebtedness of
the States to the Centte (s always growing
The debt burden of the States 1pn 1051~52
was only of the o der of Rs 445 cror=s.
Tt has gone 1 1968 69 to the tunc of Rs
7,032 crores The debts ol the States to
the Centre—which 15 a more crucial
one—stood In August 1047, when India
attained independence, at only Rs 44
crores The ¢ntire States put  together
owed to the Centre onlv Rs 44 crores
at that time Now, im March 1970, 1t
has gone to tte tune of Rs  5097.
crotes From Rs 44 crores to nearly Rs
6,000 crotes s a long track Now Sir,
in one sphere the State 1s a bcggar and 1n
another the Centre 15 a buggar. The
States are going with the begg ng bowl
10 the Cenire while the (' 3tie 15 going
all over the wer d with . ts begging bowl.
Both are beggat> in the process of getting
resources for the courtry Because debts
become permancnt 1n the field of finance
ol a country, there must he a permanent
body, as I have suggested, 'or consultition
between the Centre and the States for
the purpose of having a review of the debts
of this country We must have a Federal
Debt Comnussion 1n which we can dus-
cuss about the debt of the States, we can
discuss about thr interest, about the way
of repayment and everything If we have
a permanent body we can do all these
things there

By the appointment ol a kederal Debt
Commuissien we can analyse the nature of
the debts The Centre 15 giving loan® to
the States for which thev have fixed a
crucial period ol only stven years plus
tinee years, 1n all ten vears, for repay-
ment But they are gefting loan from
the World Bank and other agencies th-
roughout the wotld at lower rate of in-
terest and for repavment spread over
40 to 50 vears In the case of the States
thev are conducting themselves as usu-
rious money-lenders But before the World
Bank and other money agenetes (v the
world they are ik humble debtors like
the States So all these things can be
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reviewd 1 2 perma cnt Tederal Debt Clom-
mission (s constt utcd under the Con-
stitution.

I do not want » touch every aspect of
fiscal relationshup 1 this conmection. I
only submit that our State, Tanul Nadu,
18 suftrring  from  the recommendations
of the Tifth F iance Commission. In
respect of devolut on of major taxes like |
income-tax, excisc and additional excise
duties on sugar, t xtiles and tobacco, the
percentage share ¢ the State has d~clined
In re-pect of miome-tax Tamil Nadu's
share has decline { trora 8 g4 pm cent
to 8.18 per cent and in respect of addi-
tional excise duti’s from 11 per cent. to |
9 63 per cent. O top of this, the deficit |
grant for the fivc yrears 1969-74 has also
been reduced {ron Rs. 34 crores to Rs.
23 crores. OQut «f the total transfer of
resources of Rs 1,266 croses as a result
of the award, Tamil Nadu 15 to get only
Rs. 295 crores, that 1s, 6 g per cent as
againct 7 2 per cut undir the previous
award. As agam t the reauirement esty-
mated by Tamil Nadu at Ry 718 crores,
the Commussion has awarded Rs 295
crores for the pe tod 1969-71. This s the
grivvance of T nmul Nadu I will sav
every State has got grievances in the
ficld of financial . lorations So my humble
submission woulc be that this 1s the proper
time for review ng the fiscal relatronship
between the States and the Centre. For
this purpose, I have already submuitted
that two perm: nunt bodies should be
established {or he purpose of setthing
the disputes 1n he field of financial allo-
cation betwern t ¢ States and the Centre.
With these wor Is I conchude.

MR. DEPUTY CHAIRMAN : Mr |
Nagaraja Murt y. Five munutes '
|

SHRI B. P. NAGARAJA MURTHY

(Mysore) Mr Deputv Chairman, Sir,
the Finance Bul which 15 under con-
sideration in this House 1« mainly conceined
with additional and {resh taxes that are ]
being levied frc a the 1st ol April 1970

While constderiag this Bill wc have to |
consider the foll wing points, 1.c., whether |
fresh taxatton nd additional taxes are |
justified. or whe her other alternative wavs |
and means lav  been exhausted to find |
resources to fi arce economuic develop- !
ment,

The mam chy ¢t of taxation 18 to ens: re
proper distribu on of wealth among the
public and to fina resources to finance
economic develc rment, economic develop-
ment which ens ires mcrease in production
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and proper disi hution, better adminis-
tration nd mamtenance of laws and order
mside the country and defence from out-
s'de ag@iesion and to  provide better
cducation for the public. Sir. while con-
sidering economic development, let us
sec whether ali thesc thing under the
development programme have heen ache-
ved Let me confine mysell to agriculure

Sir, the chiel of the rulie party, who
happens to be the senor-most member
of the Central Cabinet i> holding the port-
folio of Agriculture. Lt me review what
achievem=nts have hien made 1 the
farming <ector Has the Government been
able to provide lertilisers at reduced prices?
We have scen every year that the prices
of fertilicers have been shootng up and
unneceseary statisties have hecn collected
tor storage of fertilisrs. We see from the
reports that nearly 50 per cunt of the {er-
t1liser~ which can be utliced for the next
year have been stored What 1s the cost
of this fertiliser? What 1s the interect cn
this amount tnat has bcen pa d for the
fertilisers? Now. let us see whether other
alternatives to find resowces have been
exhausted The other alternatives arc to
plug the leakage in the collection of income-
tax and to ensure economy measurcs in
adnunistration  Now Parhiament has been
serjously  discussing  about taking away
the privileges of the ICS cfficers and about
abolishing the privy pwses. There are
s0 many other (lems where we can €xcrcise
econonsy measure to reduce our expenditure.
Next 1o the Princes, mav I submit, the
privileged class 35 the MP> Why not
some measurer be tatroduced to cat down
the expenditure on the Members of Par-
Liament? The most privileged Members
of Parliament «re the Mpusters of the
Central Cabinet How much expenditure
has been incurred on the Mmisters and
what amount of monev 15 spent on the
automoblies that are supplied to Govern-
ment officers? Crores of rupees are go.ng
to the gutter on these at torohiles. Ein
at the taluk level the Block Development
Officers has the privitege ot having two
or three vehicles There 1& heart buning
among the offictals at the taluk level
when a tahstidar has no vehule and
Block Development Officer has two  oF
three vobicles And whit v the result of
this heart burmng? Tu>  dostration
ha failed aad coruptioa 1 rempent o
the bloct Tevel Why not tahe awav ail
these veliddes which can ave crores of
rupees fc1 the Centrel Government?

Now perhaps all thre money which 1s
collected by wav of taxatun 1v goen to
the ymprovement of only the wban areass
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[Shr. B P. Nagaraja Murihy] A1 AR A TF F ARG S AT F1F qwTaT
and not the rural areas. What 1s the situ-

Dor B = >
ation 1n the rural areas? We do not find 3} % ISR AW A AT RE TR FT WA

access for the mam roads to the interior | (@R AT 7ar & I FY go & TFHS §

villages. A willeger who is residing 1n an 3 T
interior villages cannol get a vehicle even frsrfors T & 3 & e 1 AT I

during an emergency to take a patient to | 3T X Ig 3G (F AT FAT AEqq A
a dector Thists thesttuation. There are a ! :

number of villages in the 1u1al areas where T FUAIN F afg ot Gaar wat a
even after 23 years of independence, | g7 wgT a1 &7 UF qgT FET FIA gq'ri‘

no drinking water ts provided This 1s 5 -
the sad situation of the rural side. I was | (TQ &1 &FaT & 1 gAIX aw 9 FoaqT

quite confident that the hon Agriculture T < 9 gegr % GEma
Minister who happens to be the chiel of the =T 3’ Rﬂ:ﬁﬂf I g
ruling partv, wil. prevail over the hon. ¥ {77 IT F1 TrT fqr T0F AN S gfe
Prime Minster to prevent any taxation, @if3d 133 wd F 09 g2a1 § iR fw
etther direct ot indwrect, on the {armer, - .

on the population of the rural aeas, | ®Y f& 8% H9F AW AT <NF agd avf
Besides that, 1 thoight the hon Munister - ? =2

of Agriculture who 15 n the habit of T o H TET ST | TW AFT anferw
always resenting to pay income-tax, who | G ¥ 3TY IT H) g giad gL @R
is always teluctant to pay taxes, will a
prevail over the hon Prime Minister to qq —'-Q_;T A il éia'—'" 'ﬁ"ngQ: fF qerborn
prevent this taxation ST H R OFETE L 22 Faf & TIEAL
FITAIRA TN & qAr W gwR 2 A
forerr & sr@ & #r5 wfas afg adr g

&1 gw ooy aF 24 sfqwa & T agr
are1re educaton has been completely ne- 3% ard & A1 39 o TR g f¥ faa

glected We are following a sy.tem of FIIIT 9T R FUE!, AE T @H

education which wa, 1n existence under 3 <
the British bureaucracy The system of ' T -{% g IW I A qg % f= &l QE
education that we are following 1s the | forsr Fasr 11 wlgwa & X 5§ & 9097

education That the Governnient needs, not - ~
the education that the individual nceds. g1 ?'“ﬁ aF T@. 8% 9T | I AFN g
We must have a system  of education | gHITY ATHIAT HT ST AG-AEgT Fq —,Q'}

which can help the individual to stand . -
on his own leg, and earn hi living without | 39 F HrHI 9T ¥ g famg s Ay

dependmg on Government emplovment | gy & FGT gW 55 6397 =T | é’ |
(Time-bell). Yes, I will cum up Unless . e g . f
these taxes are utilised for the betterment | (BT @ FI AMT AT HT (AU Jg g
and 1mprovement ot the rural areas and fr 55 gfFma @rT 9T @9 FIF F 7RG
to provide better amenities to the ne- - - s
glected and poot villages, the Govun- | WY %@ X0 & o9, 43, 4I9F F97 9
:rllﬁr:ge:fs no moral right to tax thkese gfequa 39 T -{_Q'%T a -I 9 gfqmg ¥ sarar
3¢ #1% Afses N 98 A=A 1 Iy
MR DEPUTY CHAIRMAN - Mr. | qnr & aardy @rar #t aweary ot aisfy

Niranjan Varma. Five minutes.
Y g%iv & wqfag & & gag adr arg
sl fa<ma aaf (Asy 9qw) ¢ sftwq, € ) w7 AEd § (F AR T 7 o&dt
GrsAE (@ w2 F ORIHA ST q:ga{ 69 sfqwa (Fardt & g4 & & 1 69
gl & W wga ¥ (Al 7 wody wodr  sfawa &A@ ¥ gwIT oAgr 9% A arEs
1T & wqes ga F1 (avvgw frar fad 0 & 97 F wquie Faa 32 wfawg
2 Wfed g9 3g 39 F argg ¥ 3z St & ogrer fawis ¥ sy gw oAt agr S
FL AN FI AFAT & G@ F1 17 Fay a7 Q¢ g Fa(F AT I AT FT gAAT HY
Iq H A WA IFAT GFA AE T FAF ZAX TG @ OF 99T o

SHRI MAHAVIR TYAGI : He only
forgot

SHRI B P NAGARAJA MURTHY :
What about ¢ducation® In the rural
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qay Iw ¥ 3947 w=er FAE IIT AGY
FL 91T |
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A1 W qrgawT g, qef a¥ fa=rd £ A9- |
ATAT F FTA FT 5 A7 IWT T AT TE W

§ AET AT F27 £ 4T §, ITUA T g0 §
fad & w|e 1 a1 aer gur § AN
THr aeg & Sqra o 65 awfort F agw
FATR, agfr g F WA AW
Iga wfus a@m g &

gAR T 9T 1948 F @A 49 1
JIF 29 FUT 0 A €T FT TR
gHT AT 1 M HIFIT AT 1T EX &
ag gl Wr (5 3 auf ¥ g F A
QY ward F1 g fz gar §, 39 &1 gw I
FIG 9 ACT AT Gra q31d F ATAA
H g W AEH-AANT G qOAT | A4y
¥% (g7 9ga g n¥ @iy #dr waew 7
T 9T A AT Foff, FI9 I8 99
& I T nasye off FIF IFE a2 A0Ey
o7 (% g7 38 /7 1 ¥ srrem-Gad < 81 wrad |
1948 & ST IF 7 ATFT § ST FI gAAT
T HT 19687 TRLHAEA T 3 IR 61
FAT 20 1 €9 { FT HITA TFNE (AT |
7 ZANL ATFS & |

T fgag & ¥R g woaw ¥ of |

3@l WY, T ¢ @y T v gue faaien
F T H, g o gar =T (5 g9 (g
g o gwrdy gt T &0 § 1 &W Ay qyAr

T TETT G FATHAT F | AT §H
zadt sfus dar 733 9 @& age & 9
71 frata w2 § afsd gz F A0 §
a7 1965 ¥ S gHrEr 120 SlnT AT
71, a2 (rEe @ 1968 ¥ Fad 96 Fi
¥F T AT | AT S F A A A
g qafq agr F qrg Hv Haafa F#7 @

a

g

T gig & AT & ATFS J&A
AT § 1 " 1965 ¥ TARE M A
¥F AT 9 206 AT | 1968 § A 143
g Aar 1 3§ wEA ¥ g9 AF AT
AT E |
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FET F W@ T AT 1 za 9Fw7 37 ufaa-
39 ¥ a9 9%, 37 ITT W arfaT agraal
¥ 9 9T AR 3T 6T T 77 awar |
TF a9 7z A g fF gmr 3w gafac
safT T8 #T qwar s Caqr g FI
atfem Agmar fran & 9q ar afas
TR U sfar ¥ afus gw @F w3
€1 afes §Fex ¥ w8 Frardi § 70
FUT T97 qF FT N7 47 | T7 THIT
bsia71 23 g7 a1gz & a1 s9d 2w F AngE)
¥ W 3, 97 w9 T@ 9w gify ¥ 5
CICUE NI CE g 0 ST I B g,
fag #dt ol & & ag fragT wew fr
4 9g 39 % a8 Y wagea 2, 3ae L
FO ¥ f90 1§ 53w 3570 | Faa ag

QAR &7 5116 3, T7 wedl F Fgy |

WA ¥ W F aqSaE 98 ardErar 2
R AT A Rafs T gzt g

MR. DEPUTY CHAIRMAN

Minister. 3 ¢ The

.SHRI P. C. SETHI: Sir, I have listened
with great attention to the speeches made
by honourable Members and I would
not like to  take much time of the House
going into the varjous detals. ..

_SHRI U. N. MAHIDA (Gujarat)
You_ have not called me at all, Mr, Deputy
Chairman.

MR. DEPUTY CHAIRMAN : I am
sorry that I could not call you. I would
have called you, but we have very litt'e
time at our disposal.

SHRI U. N. MAHIDA Sir, You
had allowed one full hour for one Mem-
Ber and forty minutes to another Member.
It is not farr.

MR. DEPUTY CHAIRMAN : No.
Only one Member took one hour and all
ether Member- stuck to the time allotted
to them.

SHRI U. N. MAHIDA : And you
ould not allow any time for me.

[RAJYA SABHA]
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" MR. DEPUTY CHAIRMAN : I am

\ very sorry that 1 could not call you. Per-
haps we m'ght find some othir occasion
to accommodate you.

SHRI P. C. SETHI : S:1, I do not pro-
pose to take much trme ol the Housc
going into the various details because
I had explained the vairious proposals
in my opening remarks. However, I would
like 10 say bricfly on some points which the
hourable Members have raised here.

Mr. Gurupadaswamy started by rom-
plaining that the concess'ons which the
changes and amendments made in the
Finance Bill are meagre and do not go
far enough. While at one time he was
asking for more concess'ons. he was now
complaining that our efforts to mobilise
the economy, our efforts for making
an economic thrust, are not moving in
a proper direction. These two things
cannot go togethcr. If we have to have
growth, then, it should be first of all
growth with social justice, And second'y,
for having growth in a poor country like
India, the tax efforts have to be on a wider
base. And trom that point of view
the present Budget proposals have been
appreciated not onlyin this House and
in the other House, but all over the
country.

Mr. Gurupadaswamy also madea put.-
culai reference to the problem of un-
cmployment. As far as the question of
unemployment is concerned, we should
nc lose s.ght of the magnitude that 1t
involves. Since 1961 our population has
increased at a compound rate of 2.1
per cent annually. Although for precise
estimates we will have to wait till June
next year, |t is generally agreed that the
rate ol growth of population has accelera-
ted since 1961 and is uow around 2.4
to 2 5 per cent. That means every year
we are adding almost 18 mullions 1o out
population and nearly 6 to 7 millions to
our working lorce. It s against this stu-
pendous increase in our population and
our working force that one should view
the task ot employment creatjon. It is
not that emplcyment ha< not gone up
at all. For example, ciaploymentin the
public sector, which was only 5 muitlions
in 1956, was close to 1o million last year.
Factory employnient wac less than 3
millions in 1951 and today it is of the
order of mare than 5 millions. Employ-
| meat in mines has inueased by neariy
| 20 per ccnt over the past  two decades.

As the industry has gone more sophisti-
) cated our national income has gone up
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and our people hasc been progressively
ab~orbed 1n commn er<jal <erv,ies. Ieogs
true that unless in estments are stepped |
up ubstantially and the rate of population
growth 15 partly  hecked the backlog
of unemployment 1+ rural areas will con-
tmue to be with u - It 15 not as 3 nothing
has been don® o er the twenty years
since ndependece I admut that much
more has to be dme 1n thys direction
But we have to mol 1lise the resources and
move in the right lirection A complamt
was also made by Ir  Gurupadaswamy
that our efforws for mvoing t1ie the rural
economy 1re very meagie today.
But, Sir, T would hke to point out
that a ste ) 1n the right direction
has been taken The task 1s stuprndous and
we will have todo it in a couple of years.
By a single Finance Bill 1t s absolutely 1n-
possible to do anv hing substaniial or 1m-
prove the ruralscen - or the rural economy.
The point that was obsessing the mind of
the hon MNember Shri Gurupadaswamy,
was about the n.tronalisation of banks.

5 P.M

[12 MAY 1970]

That 15 a correct s ep 1n the right direc- |

tion brcause that « illgive us additjonal
resources for rea hing the small entre
preneur, the small rader and much mote
so as far as thc agricultural sector 1s
concerned Thereli e (nstead of apprecia-
ting the step he shuld not be obsessed by
political consider. tions and say that our
soclalism 1s limitec to bank nationalisation
and no more.

Then, Sir, Shr; Sr; Kant Mishra who
15 a new additior to  this House was
not much relevan lo the point as far as
the Finance Bill1 concerned He wanted
to make out a cas as 1f nothing has been
done 1n the indu.trial sector, the edu-
cation scctor am  other sectors Sir, [
would like to bri-flv point out that our
industrial base 1s now wide indeed and

we can go with  only a mmmum of
imdustrial  tmpott We can see that
our capacity n different directions has
gone up We were raising only 11 million
tons of 1ron ore in 1960-61. Today we
rajse nearly double that magnitude The
production of tnrots 1s nearly double of
what 1t was a decade ago The production
of alumnium ha gone up by nearly seven
times We are »roduciag machme tools
worth more than Rs. g0 crores vrhercas 1t
w > only worth R 7 crotes in 1960-61
I do not want t) take much timc of the
House 1r givin more figures which I
can quote 1n all spheres. I only want to
pommt out that a solid base has beep
created 1n the b st1¢ economy and 1n most

|

|

i
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course. as far as the raw materials are
cencerned  we are stitl dependent on
imports particularly for those sectors which
we have not developed but wt are mcving
in that direction and 1 am quite sure that
we shall be able to reach a stage where
even the 1mport of raw materials would
come aown considerably.

Then, Sir, as far as Mr Sardesar and
Mr Schamnad are concerned, they raised
the question of natiopal integration and
communal disharmony Sir, I have nothing
to do as far as these points are concerned.
Thcv made valid pommts but the House
15 already seized of the matter and this
question 15 going to be discusscd at length
and thercfore I jeed not go into these
points here.

Then, Sir, Shrimat; Mehta particularly
mentioned the question of 1mproving the
animal wealth [ entirely agree  with
her that the animal wealth of this country
has not becn sufficiently taken care  of
and we should desote more time not
onlv at the Central level hut also at the
State level toimptove our cattle wealth
so that the countrv’s economy and parti-
cularly the economy of the rural sector
can Pprosmer

Sir, as far as Mr. Rajnara:n 15
concerned  he d d not gwve any figures
because he had none He spoke on the
general problems He was mentioning
about our relations w'th Bhutan, Sikkim
and Nepal Although this is not my sub-
ject, T would like .o point out from my
general  experience that our relatjons
with these countries are very cordial and
very frindly and whatever Mr Rajnarain
may teel, we do seel that our relations
with these countries are very nice He
also raised the question of Cambodia
I need not g> into any details o this
question because the Prime Minister
has elaborately clarified the pos.tion of
India, as far as Cambodia 15 concerned,
yesterday 1n this Hou ¢ when this question
was raised

Then,

Lastly Mr Niranjan Varma 11 «¢d
the quest o of education 1 this country
and he said that nothing has been done as
far as education 15 concerned I  would
Iike to point out that as far as education
1s concerned, in the age group of 6 of to 11
it was 43 per cent In 1950-51. Nuow 1t
has gone up to 78 per cent. in 1968-

of the sectorc we are selt-sufficient. Of | 6g. The comb'ned 1evenue expenditure by
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both the Centre and the States taken toge-
ther is estimated to have risen from nearly
Rs. 100 crores in 1950-51 to more than
Rs. 1200 crores in 1968-6g. That 1tsell
is an indication that, as far as education
and health services are concerned, we
have taken considerable stepsin that dire-
ction, The problem is vast and the numbers
are quite big but still one can clearly
see the marks of growth and improvement

in that direction.
Then, Sir, Shr; Banka Bechary Das
particularly raised the question of tax-

evasion. It is well known that tax is being
evaded and at the same time Government
is also vigilant in taking measures. The
House would be pleased to know that,

as far as tax effort 1s concerned, on the
income-tax side we have crossed the
mark.

s arlsaT garz M (IFT W_W) ¢
mANg gy st E9 53T A )

i Qo glo A : F TA AT Fr§
axfaqaa gaial § A0 sar 5 qd@ $39
g, g3eq @ § a1 719 7 ¢ qfFT fag
Y oY 33T @ & 93 40 1T g, ITH
Qaa arfga

Sir, he partjcularly referred to the case
of Mr. Haridas Mundhra. I would parti-
cularly like to point out that the replies
given by Shry P. G. Dutta were only
with reference to the execution ol the decree
attahing the option right of 51 per cent.
shares ot Turner Morrison & Co. for which
Shri Mundhra had obtained the right
of specific performance, Suit No. 6 of
1961. Further I would like to point out
that, as far as the tax of Shri Mundhra
is concerned. we have neither written
it off nor rcduced thisliability and the
Government is taking all possible steps
to recover the dues from him. At the
same time, as far as the general question
of tax-evasion is concerned, we are very
much concerned about it and by tightening
the laws and the Administration we can
clearly see that our tax effort, particul-
arly on the income-tax side, are very
heariening and this year’s collection are
very good.

Taen Sir, Mr. Banka Behary Das
also asked me a uestion as to what
is happening with regard to the ceiling
on urban property. We  had answered

[RAJYA SABHA]

[ the States
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' this question in Parliament But this

is a matter where we will have to take
with us. The Prime Mini-
ster has already written to the State
Governmenis and we are seeking their
co-operation 1n  this matter. Some of the
State Governments havce already written
to us and we are expecting replies from
some others.

Then, Sir, Mr. Mohta particularly
said that this year’s Budget proposals
would thwart the economic growth. I
would lke to po.nt out for the benefit
of the hon. Member that it 1s not only
the economic gtowth that we have to
take into consideration; along with the
economic growth we have to take into
consideration social justice.  Therefore
the Budget proposals have been framed
from that point of view. From that point
of view of the personal taxation has be-
come steep —there was some criticism
that it was monostrous—it is ahsolutely
necessary that there should be some ele-
ment of social  justice. Now, Sir, Mr.
Mohta is producing one side of the picture
and Mr. Chatterjee is producing quite
another side of the picture. Therefore
the fact remains that whatever steps we
have taken are in the right direction
neither  Mr. Chatterjee is correct not
Mr. Mohta is correct. Mr Mohta raised
the question ol charitable trusts. As far
as that 15 concerned. I would point out that
we have tried to plug the loopholes. T
would not like the trusts to be a source
of evasion of tax. That is why charitable
trusts had been taken into account but
wherever legitimate difficulties of the trusts
are there, Lo that extent. we have taken
them into account and the amendments
that have been brought forth in the
Finance Bill are in view of those difficulties
but if avoiding tax is taken recourse to
by the trusts, certainly we will have to
plug that loophole and we cannot help
1n that matter.

He also raised the question of public
sector. Without going nto details, I
would point out that certainly some of the
public sector undertakings are working
very nicely, some are still in the construc-
tion stage ..

I SHRI R. T. PARTHASARATHY

Some are in bad condition.

SHRI P. G. SETHI : Some are de-
veloping and some are making losses,
To that extent there is need for 1mprove-
ment but we will take the criticims of the

i public sector, Actually T wouid not go into
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details but T would point out that there |

arc three types of ¢ tticisms as far as on
public sector is concrned. One is really
benevolent criticism which wants to im-
prove 1t. We welcorie such criticisms and
we would like to enefit by that but
then there is the ciiticism which is [rom
the political point f view Those who are
opposed to the pub ic sector, if they offer
some criticisms {ro n that point of view,
to that extent we v .11 have to ignore such
criticism and go on with the public sector
because that has g ven us the basjc struct-
urein our econony.

SHRI MAHAVIR TYAGI Cri-
ticisms have been made of public scctor
losses. Will you c mtinue with that ?

SHRI P. C. SETHI : I have already
said that wherever there is a public sector
undertaking with i+ making losses and there
is a case for imp oving it, certainly we
should improve it. I am not for the public
sector making los es. We want them to
improve but if the criticism is on account
of ignorance, then 'o that extent, we have
to educate them. Therefore I would not
take Mr. Mohta™ criticism of the public
sector as a benev)lent criticism but if it
comes from hon. Members who want to
criticise the Pullic Sector and point
out some deficic 1cies for our guidance
and improvemen of the public sector,
certainly it is mos: welcome,

Mr. Chattecjec particularly mentioned
the question of e .port duty being reduced
completely on te.. As far as that is con-
cerned, the Hous is well aware of the fact
that we have a ompetition as far as tea
is concerned. O her countries have come
up. Our exports n tea are dwindling and
it is absolutely - ecessary that we should
maintain the exorts and it is from that
point of view th: ¢ we have to have a proper
export market i1 tea. It is not to favour
a particular inc ustry or industrialist here
or there but tt- over-all export require-
ments of the country has to be taken into
consideration particularly when we are
short of foreigi exchange and the gap
has to be bridg d.

Mr. Villalas made a point about a
permanent Fin. nce Commission. Wz have
explained our vosition that we are not for
a permanent Finance Commission. The
Finance Comn issjon which was appoint-
ed and of whic', Mr. Tyagi was the Chair-
man, has rec ntly submitted the repott.
The Governmy nt has accepted the report

in toto and w« shall abide by the report !

[12 MAY 1970]

|

|

and the usu practice of appointing :

\
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a Finance Commission every five years would
be followed.

Mr. Nagaraja Murty said that economy
Tneasures are necessary [ agree that whercwer
economy could be effected, it should be
effected and whetever extravagance is
there, it should be checked and there is
nothing much to be said on it.

Lastly Shri Niranjan Varma mentioned
about export and import duties. I certainly
ag-ce that there is a gap between the two
but we are trying to improve the situa-
tion and particularly the gap between
the exports and 1mports 1 this year has
come down considerably. In the Fourth
Pian we hope to have 7% growth level
as far as export is concerned aad we hope
that by 1080/81, this gap would be closed
and we shall come to an era when the de-
ficit in the export and ijmport market
would be changed in our favour and we
are working in that direction. I have nothing
more to say. I move that the Bill be taken
Into considerat;on.

SHRI MAHAVIR TYAGI While
I congratulate the Minister for his nice
speech, I wish to point out ore thing. The-
Opposition put forward certain points
which were replied to but conventionally
your Party must also come out with seme
support to the Budget. None of your
Members has supported it.

SHRI P. C. SETHI : It was for the con-
venience of hon. Members.

MR. DEPUTY CHAIRMAN The
sacrificed some time to accommodate the
Opposition Members,

SHRI PITAMBER DAS You have
sent very thankless people to our side,

MR. DEPUTY CHAIRMAN
qQuestion is

The

“That the Bill to give effect to the
financial proposals of the Central Go-
vernment for the financial year, 1970-71,
as passed by the Lok Sabha, be taken

into consideratjon.”
The motion was adopled.

MR. DEPUTY CHAIRMAN We
shall now take up clause by clause con~
sideration of the Bill.

Clause 2 was added to the Bill.
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Clause 3—Amendment of Section 2

SHRI PITAMBER DAS : I move:

20. “That the Rajya  Sabha re-
commends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely

‘“That at page 3, lines 42 to 47
be deleted.”

Sir, I have tabled a number of amend-
ments, about 6 or 7, and the underlying
jdea 1n all of them is the same. My agru-
ment also for all the seven would be the
same and so (nstead of taking the time of
the House seven times, I would put for-
ward my argument only while moving
amendment No 2o for clause 3.

As 1 said yesterday also, I do not con-
test that this is a Money Bill The cer-
tificate of the Spealer is quite enough so
far as that 1s concerned, but I should be
very eager to »e¢ that it continues to be
a Money Bill and as such 1t should contain
only matters whith a Money Bil should
contam Ifit 1s allowed to contarn matters
other than what it should contain, or if
ome matter »» allowed to ercep in which
should not creep 1n a Money Btll then of
course we will be within our rights, 1t will
be a part of our duty to clear the Bill of
mater;al which should not have been
here  Tollustrate my point n a ratlway
train there is a compartment which 15
marked as a compartment for lad es

AN HON. MEMBER : You want to
occupy that compartment? !

SHRI PITAMBER DAS : No. I will
telx you what I will do when you try
To occupy that compaitment I am coming
1o that.

SHRI MAHAVIR TYAGI : But they

are all 1n the ‘Ladie compartm.nt’.

SHR1 PITAMBER DAS When on
the compartment the board 1s there that
it 1¢ ‘ladies’, 1t 15 not within the night of
anybody to question the propriety of it.
One has 1o accept it Supposing somebody
finds that 1n that compartment which 1s
meant exclustvely fof ladies some people
like my friend over there creep in, and
oceupy it rather tresspass into that com-
partment—what would people l1ke me do?
I would go to the Railway Protection

[RAJYA SABHA]
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Force and ask them to clear that compart-
ment of the elements that should not have
been there because the compartment 13
meant for ladis  Sim larly, when this
parricular Bill 1¢ a money Bill if an attempt
has been made to put certain  matter
into 1t which according to the Consti-
tution should not be in a money Bill
then certainly I am within my righte and
1itismy duty to request this House to clear
this Bill of the matter which may pr- vent
this Bill from being called a money Bill.
Now, 1f we were to look at article r11o0,
that gives us an 1dea as to what a monry
Bill should contain.

MR. DEPUTY CHAIRMAN The
conctitutiona! provision 1> quite clear.
You need not refer to the constitution.

SHRI PITAMBER DAS : The word
‘only’ 15 very significant The Bill should
contatn only the imposition, abolition
remission, alteration or regulation of any
tax and of coure¢ matters 1ncidental
to1t I want to know very clearly when the
definition of the word ‘Commissioner’
1s there what partlcular tax has been
1mposed, abolished, remitted, altered
or regulated with necesstate, this definition
of ‘Commissioner’ in this clause. Simi'ary
about other amendments also, just for the
sake of illustration I want to refer to clau.e
g where in the Explanationit1s mentioned
‘For the removal of doubts’. I want <ery
clearly to know whether a Money Bill
1s meant for removal of doubts or 1t 1
only for 1mposition, abolition, remission
alteration or regulation of uny tax Sim-lar
ly there are uther provisions m thi- B/l
which do not come within the purview of
any of the conditions mentioned n article
110 and thereflore not only 1t 1s our right
but 1t 1> our duty to €lear this Bill ol those
clauses which <hould not have bcen there

There s another aspect to this matter,
Why after all could these clauses be in-
serted 1n this Bill ? You will notice that
the difference between an ord nary Bill
and a money Bill 1s with regard to the
procedure that s to be adopted with
regard 1s these two types of Bils i this
House T am not going to challenge the
propriety of these clauses or the idea
behind these clauses on merits It mcy be
proper; it may be improper. This 1s not
the occasion for me to discuss these clauses
on merits If thcy come up as part of
another Bill, then I would discuss them and
express myself on their merits. The dif-
ference 1n the procedure between an
ordinary Bill and a money Bill1s that in an
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ordinary Bill tht House has the right to
make amendmen <« which if the lower
House does not igree to there will be a
joint session of 1 oth the Houses but in a
Money Bill if v ¢ make a recommenda-
tion the lower House may not accept
1t. They are witl in their reights to accept
it or not to acce ot 1t. I do not attribute
mot.ves to the Government although I
can but I am no in the habit of doing it.
Whatever be ther mwotives, certainly this
effects the rights of this House so far as
these clauses a e concerned. Therefore,
Sir, I would requ st this House, in the name
of the Moncy B 1l. to see that this does
not go ot as adulterated money Bill
and rid it of all the impurities that have
entered 1nto thi Bill. T would request this
Houase to accep my amendments in
whatever form nney like, whether as re-
commendations or as amendments. L
therefore, move ny amendment to clause
3.

Thank you.

The question t as proposed.

SHRIP.C 5 THi : Asfara, this point
is concerned, th'. was thrashed out yester-
day very clear y and it was also heid by
the Chair that tt s isa moncy Bl Whether
this 1s adulterat d or not, the question has
to be decided >y the speaker and the
speaker’s Cert ficate was also produced.
As far as this articuler change in clause
3 is concerned. t is mostly consequential
arising out ot th: agricultural tax and there-
for anything » hich is conscquential 1,
part of the ch nge. Therefore 1 do mot
accept the amer iment.

MR. DEPU'"Y CGHAIRMAN

quesiion is :

The

20. “That the Rajya Sabha recom-
mend: to th Lok Sabha that the fol-
lowing am¢ idment be made in the
Finance Bil, 1070, as passed by the
Lok Sabha, namely

“That at page 3, lines 42 to 47 be
deleted.” -

The motion was negatived.
MR DEPUY CHAIRMAN :

question 18

The

“That clau.e 3 stand part of the Bill”
The adopted.
Clause 3 w . added to the Bul.

-~

motion  was

[12 MAY 1970}
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’ Clause 4—Amendment of Section 10
| SHRI NAWAL KISHORE (Uttar

Pradesh) : Sir, 1 move :

1 1. “That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-

‘ igwmg a]gnendment be made in the
‘inance Bill, 1970, as passed by t

Lok Sabha, namely :f- y the
‘That at page 4, after line 29,

the following be inserted, namely :—

(c} afte~ clause (224), the fol-
lowing clause shall be, and shall
be deemed always to have been
inserted, namely:— ’

‘(22B) Any income of a public
charitable trust or other insti-
tution whose object is printing
and publication of books, maga-
zines, newspapers and periodi-
cals provided that such activity

is not carried on for private
profit,”

I would not maks any long speech
The purpose of my amendment is that
charitable trusts and other institution
which are engaged in printing and publish-
ing good and cheap hooks should be
| exempted from tavation. [ will give

an example, There 13 one Gita press
which is bringing out very cheap and good
books for the children. There can also
be some other institutions like that. My
only idea in mowving this amendmnent is
to see that such institutions are exemnpted.

The question was proposed.

|

\1 SHRI P. &. SETHI : As far as the
newspaper press' > are concerned if they

' carry on activities for profit they have been

i taxed after 1961 after the change of the

[ Act and therefore it would not be a desira-

\ ble thing to accept this amendment,

MR. DEPUTY CHAIRMAN

question is :

: The

1. “That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-
lowing amendment be .nade in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely :—

“That at page 4, after line 2g,
the following be 1nserted, namely :—

Y

‘(c) after clause (22A), the fol-
lowing clause shall be, and shall®
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be deemed always to have
inserted, namely —

been,

{22B) Any income of a p\}blif:
charitable trust or other insti-
tution whose object is printing
and publication of books, maga-
zines, newspapers and periodicals
provided that such activity 18
not carried on for private profit,’’ -

The motion wa> negatived.

MR. DEPUTY CHAIRMAN : The

question 18 :

“That clause 4 stand part of the
Bill.”

The motion was adopted.

Clause 4 was added to the Bill.

Clause 5—Amendment of Section 11

SHRI M. K. MOHTA : Sir, I move :

21. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendments be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely :—

“That at page 4, for lines 32 to 43,
_the following be substituted, namely :—

(1) in clause (a), for the words
‘not in excess of twenty-five per
cent. of the income’ the words
‘not in excess of fifteen per cent.
of the income’ shall be substituted,

(ii) in clause (b) for the words
‘not in excess of twenty-five per cent.
of the income’ the words ‘not in
excess of fifteen per cent. of the
income’ shall be substituted.”

22. ““That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely :—

‘That at page 5, line 41, after the
word ‘behalf’ the words ‘or any shares
or debentures of a company incor-
porated in India’ be inserted.’ »

The questions were proposed.

SHRI M. k. MOHTA : I want to
say in favour of my amendment No. 21 i

[RAJYA SABHA]
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that there is a very strong case for allowing
charity trusts to accumulate at least a
part of their income. There are any
number of cases where the expenditure
of the charity trusts may be fixed like in
cases where some schools may be run
by them or hospitals or some such iasti-
tutions where the expenditure every year
is fixed whereas the investment of the
trust may be of such a nature that the
income may vary from year to year.
Unless at least ome part of the income is
allowed to be accumulated in a subsequent
year if the expenditure is more than the
income of the current year the trusts would
have to disinvest which would not be a
desirable thing to do. Another type of
case may be where the income may be
fixed but the expenditure might vary;
for 1nstance salaries and wages may go up
in hospitals and schools or some other
unforeseen expenditure may have to be
incurred to carry on the activities of the
trust. Unless some accumulation is allowed
it would not be a desirable thing. So my
amendment says that accumulation which
is not in excess of 15 per cent. of the
income would not be subjected to tax.

In respect of my amendment No. 22,
the purpose of this amendment is that
such accumulation which is at present
required to be invested 1n Government
securities, deposits with the Post Office
Saving Banks etc. may also be allowed
to be 1nvested 1n shares or debentures of a
company incorporated in India. The
reason for mYy amendment is that the
managers of the charity trusts are the
best people to judge where their money
should be invested. I dispute the right
of the Government to say that it only can
say where public funds of charity trusts
can best be invested. No such restriction
should be imposed on the charity trusts so
far as their investments are concerned.
Therefore my amendment says that invest-
ment in shares and debentures of a
compauy should also qualify the test for
tax exemption.

SHRI P. C. SETHI : As far as No. 21
is concerned, this would be contrary
tothe basic purpose underlying the provision
in the Bill. As far as the accumulation is
concerned, for specified purposes, as has
been pointed out in my opening remarks
they could certainly do tt with an intima-
tion to the Income-tax Officer. As far
as investment in the share-capital is
cuncerned, previously these accumulations
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were required t: be invested qnly in
Government secu ities. Keeping in view
the difficulties of the trusts, now this has
been expanded. We would not like it to
be invested in th - share-capital and other
things. Thatis\ hy we have now allowed
the Post Office S. ving Bank or a banking
company or a co operative banking insti-

tution. So, the scope has been further
widened. I do n >t propose to go beyond
that.

MR. DEPUT (¢ CHAIRMAN

question is :

The

21. “That t e Rajya Sabha recom-
mends to the Lok Sabha that the
following amer dment be made in the
Finance Bill, g70, as passed by the
Lok Sabha, 1amely :—

‘That at rage 4 for lines 32 to 43,
thefollowing e substituted,namelys—

() in c ause (a) for the words
‘not in e cess of twenty-five per
cent. of he income’ the words
‘not in ex <ess of fifteen per cent.
of the incr me’ shall be substituted;

(#) in ¢ ause (b), for the words
‘not in e cess of twenty-five per
cent of tae income’ the words
‘not in ex:ess of fifteen per cemt
of the inco ne’ shall be substituted.”

e

The motion w s negatived.

MR. DEPUT’ CHAIRMAN : The
question is :
22. “That t e Rajya Sabha recom-
mends to the .ox Sabha that the fol-
lowing amend nent be made in the

Finance Bill, g70, as passed by the
Lok Sabha, .amely

‘That at page 5, line 41, after the
word ‘“‘beha > the words *‘or any
shares or dcbentures of a company
incorporated n India” be inserted.’ *

The motion w s negatived.

MR. DEPUT! CHAIRMAN : The

question is :

**That clause 5 stand part of the Bill’,

The motion 1 as adopted.

Clause 5 was

8 —32 R.S./70
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Clause 6—Substitution of new.section for section 15

SHRI M. K. MOHTA : Sir, I move :

23. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely :—

‘That at page/8, lines 16 to 31 be
deleted.” »

24. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made m the
Finance Bill, 1970, as passed by the
Lok Sabha, namely

‘That at page g,—

() in line 6, for the words
““twenty per cent.” the words “fifty
per cent.” be substituted; and

() in line 13, for the words
“twenty per cent.” the words “rifty
per cent.” be substituted.” »

The questions were proposed.

SHRI M. K. MOHTA : As regards
my amendment No. 23, it relates to the
investment of charitable trust funds in the
concerns of the founder. The whole
ideaand the whole concept is objectionable,
The Government alone cannot sit in
judgment as to where the investments of
charitable trusts should be made, The
criterion has to be whether the investment
has been done bona fide or mala fide,
whether the investment yieldsa reasonable
return to the charitable trust or not,
whether the income from the charitable
trust is applied for approved Purposes,
for public and charitable Purposes or not.
The Government cannot say that just
because the charitable trust has invested
money in the concern of the founder,
itis something mala fide. The concern
of the founder may be a very good concern.
Thousands of other investors may have
invested their money in that concerns
but if a charitable trust does 50, it is
found objectionable. The whole idea 1s
objectionable. Therefore, my amendment
says that the entire scheme, Lines 16 to g1,
should be dropped.

My second amendment No. 24 is regar-
ding the definition of the words *substantial
interest of the founder’. In case my
| amendment No. 23 is not accepted by
{ the Government, 1 would like to say thag
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the definition of substantial interest given
in the clause is also something which is
very puzzling. Even if the founder has
twenty per cent interest, he may not
have any controlling interest and he may
not have any say in the running of the
concern. With 20 per cent investment,
can anybody have control over the working
of the concern? The definition is so
narrow that even if the founder has 20
per cent share, it comes within the mis-
chiefof this clause. Therefore, my amend-
ment says that it should be fifty per cent
instead of twenty per cent.

SHRI P. C. SETHI : The amendments
moved by the hon. Member would be
contrary to the purpose underlying the
relevant provision, namely, trust funds
should not be allowed to be used for
gaining control of industries and business
in which the author and his relatives
are substantially interested. With regard
to the limit of 20 per cent, we have just
heard the speech of the. hon. Member,
Shri Chatterjee, saying that 20 per cent
ison the highside. Now, the hon. Member
wants to raise it from 20 per cent to 50
per cent. We have considered the whole
matter and we think that 20 per cent is
a reasonable limit. Therefore, I am not
accepting it.

MR. DEPUTY CHAIRMAN
question is :

: The

23. “That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-
lowing amendment he made in the
Finance Bill, 1970, as passed by the Lok
Sabha, namely :—

‘That at page 8, lines 16 to 31 be
deleted.' ™

The motion was negatived,

MR. DEPUTY CHAIRMAN

question is :

24. “That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-
lowing amendment be made in the
Finance Bill, 1970, as passed by the Lok
Sabha, namely :

‘That at pae g,—

(1) inline 6, for the words “twenty
per cent.” the words ‘‘fifty pes cent.”
be substituted; and
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(ii) in line 13, for the words
‘twenty per cent.” the words fifty
per cent.,” be substituted.” ”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :
“That clause 6 stand part of the Bill.’
The motion was adopted.
Clause 6 was added to the Bill.
Clauses 7 and 8 were added to the Bill.

MR. DEPUTY CHAIRMAN : Clal_xse
g—Amendment No.- 25 is a negative
amendment.

Clause g was added to the Bill.
Clauses 10 o 13 were added to the Bill.

Clause 14—Substitution of new  section
Jor section 8oL,

SHRI M. K. MOHTA : Sir, I move :

26. “That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-
lowing amendment be made in the
Finance Bill, 1970, as passed by the Lok
Sabha, namely :—

‘That at page 13, line 33, for the
words ‘‘three thousand” the words
*five thousand” be substituted.” *

27. “That the Rajya Sabha recom.
mends to the Lok Sabha that the fol-
lowing amendment be made in the
Finance Bill, 1g70, as passed by the
Lok Sabha namely

Pimad

“That at page 14, line 1, for the
the words *‘three thousand’ the words
‘“‘five thousand” be substituted. * "

The questions were proposed.

{ SHRI M. K. MOHTA : My amend-
' ments relate to exemption from income.
| tax in respect of income from interest,
| dividends, etc, to the extent of Rs. 5,000.
' At the outset I must say that the step
l has been in the right direction, namely,

the exemption limit has been increased
| this year to Rs. 3,000/-. My only complaint

is that it does not go for enough. In my
| speech on the Finance Bill I had occasion
to mention that the savings of the com-
munity are already at a very low pitch
and unless the equity-sharcholder, the
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ordinary investor s given more incentive,
the economy ca not be expected to grow
at a faster rate., n view of the high per-
sonal tax and alsc in view of the high cost
of living due to the imposition of excise
duties, the invest ble fund of the ordinary
investor has gore down and, therefore,
itis essential tha this exemption, which is
in the nature o an incentive, should be
further increasec from Rs. 3,000 to Rs.
5,000.

SHRI P. C. £ ETHI : The provision in
the Bill exempt ng from tax income up
to Rs. 3,000 fror | the specified categories of
investment is a lequate to attract invest-
ments and any ncrease in the exemption
limit from Rs. 3,000 to Rs. 5,000 will
not be justifial le. It has large revenue
implications an | the amendments are not
acceptable.

MR. DEPUTY CHAIRMAN The

question is :

26. “That the Rajya Sabha recom-

* mends to the Lok Sabha that the fol-

lowing amen: mentbe madein the Finance

Bill, 1970, 2 passed by the Lok Sabha,
namely :—

‘That a page 13, line 38, for the
words ““tree thousand” the words
““five tho isand’ be substituted.” ”

The motion  vas negatived.

MR. DEPVTY CHAIRMAN
question is :

27. “Tha the Rajya Sabha recom-
mends to tie Lok Sabha that the fol-
lowing ame 1dment be made in the Fin-
ance Bill, g7o0, as passed by ¢he Lok
Sabha, nan cly :—

The

‘That »t page 14, line 1, for the
words *‘three thousand” the words
“five thcusand” be substituted.’

The motion was negatived.

MR. DEJUTY CHAIRMAN The

question is
*“That ¢ ause 14 stand part of the Bill .
The motion was adopted.
Clause 14 wvas added to the Bil'.

Clauses 1, and 16 were added to the

Bill.
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MR. DEPUTY CHAIRMAN : Clause
17—Amendment No. 28 is a negative
one.

Clause 17 was add:d to th= Bill.

MR. DEPUTY CHAIRMAN : Claue
18—Amendment No. 29 is negative.

Clause 18 was added to the Bill.

Clause 19—Substitution of new section for section
130

MR. DEPUTY CHAIRMAN : This also
has a negative amendment.

The question is :

‘“That clause 19 stand part of the Bill.’

The motion was adopted.
Glause 19 was added to the Bill.
Clause 20 was added so the Bull.

Clause 21—Substitution of new
section 164

section for

SHRI M. K. MOHTA : Sir, I move :

31.“That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
pamely :—

“That at page 16, line 11, for the
words “sixty-five per cent.” the words
“twenty=ire per cent. subject to an
initial exemption of Rs. 5,000 only.”
be substituted.”

Clause 21 isin respect of the treatment for
tax purposes of private investments which
are known as discretionary trusts. Sir, my
submission is that the Government has
tried to treat the donkey and the horse
with the same stick, as we say in Hindi.
There may be private discretionary trusts
which have been formed to avert or avoid,
income-tax; at the same time there are
any number of private trusts which are
formed for very legitimate and reasonable
purposes. Asis well known, Sir, in Indian
society there are some vulnerable sections
like widows or orphans for whom it has
been the practice to form private trusis so
that their monetary needs could be taken
care of. Now, Sir, in order to plug one
loophole if all other trusts are also put to
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such an inconvenience as a tax rate of 65%:
that would not be justifiable. Therefore,
my amendment says that the tax rate should
be 25% instead of 65%, and also tax exemp-
tion of 5,000 which 15 available to all indi-
viduals also. If individuals can get an
exemption  of 5,000, 1 do not
see any reason why these trusts should
not be given that exemption. Sir, I do
hope the Hon’ble M nister would be
pleased to accept my am>ndment.

The question was proposed.

SHRI P.C. SETHI: The prpoposed am-
endment would defeat the very objective
underlying the Bul, wnz., dwcouragmg the
evasion of income-tax.  Therefore, the
amendment is not acceptable.

MR. DEPUTY CHAIRMAN
question is

The

31.“That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Fn nace Bili,
1970, as passed by the Lok Sabha,
namely

‘That at page 16, line 11, for the
words “sixty-five per cent.” the words
“twenty-five per cent.” subject 1o an
imtial excmpt on of Rs 5,000 only”,
be substituted,’

The motion was negatned

MR. DEPUTY CHAIRMAN
question 18

The

“Thatclause 21 stand part of the Bi]l.”
T he motwon was adopted.
Clause 21 was added to the Bull. ‘
Clauses 22 10 25 were added to the Bl
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SHRI M K MOHTA - Sir. I move -

32 “That the Rajya Sabha rccommends
to the Lok Sabha that the following amend-
ment be made m the Finance Buill, 1970,
as passed by the Lok Sabha, namely —

‘That at page 18, after linc 51, the
{ollowmg new clause b~ inserted, name-
y —

‘25A Forsection 280 of the Income-
tax Act, the following section shall be
substituted, namely :—

[RAJYA SARHA]
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280 (1) If a public servant fur-
nishes any information or produces
any document in contravention of
the p-ovision. of sub-section (2) of
of section 138, he shall be punishable
with imprisonment which may ex-
tend to six months and shall also be
liable to fine.

{(2) If an Income-tax Officer or
any other authority in the exercise,
or purported exercise, of his powers
under this Act—

(a) recklessly makes unlawful
additions to the income declared
by any assessee or recklessly disal-
lows lawful deduction claimed by an
assessee in the computation of his
total imcome; or

{b) mala fide and without reason-
able cause exercises undue pressurée
upon O! COErCion against an assesses
inrespect of any matter in the course
assessment proceedings—

he shali be punishable with ympris”
onment for a term which may extend
to one year

(3) No prosecution shall be insti-
tuted under this section except with
the previous sanction of the Central
Government.” ”

1 beg to move this amendment which is
regard ng mususe of power by a pubic ser-
vantina recklessmannerandina mala fide
way and without reasonable cause, Sir
in income-tax as well as sales tax there are
a number of very severe penalties on  asses-
sees for tax evasion, even though they may
be technical tax evaders Even ifsome-
body is a technical tax evader the tax pe-
nalty is very high  Tax evasion may
not be deliberate; it may be merely a
difference of opinion about the interpreta-
uion of the law between the taxing authority
and the assessee, but if a public servant does
something mala fide recklessly and without
reasonable cause, there is no action against
him. We know that there are many ins-
tance of such reckless and mala fide action
by public servants. Since this has been a
lacuna n the tax law for a long time, 1t 13
igh time that this 1s plugged. Since I
have already stated in my amendment that
no such action would be taken unless the
action of the public servant is mala fide and

| unless the previous sanction of the Govern-

ment 1s taken in tlus regard, I do not think
the Government will have any objection to
1t.
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The question w s proposed.

SHRIP. C.S 'THI : Asfar as the over-
pushing of asse sments is concerned, we
have ourselves t. ken the view that if there
is any case of ove -assessmeut and regularly
the official is ¢ mmitting mistakes, then
certainly this w: uld also form part of his
confidential repc 't. It is not for collecting
tax revenue only that he would get a good
chit. Baut, Sir, 1or a bona fide discharge of
his duties by a: cfficer, you cannot pe-
nalise him. If ‘se adopt this procedure,
then the entire morale of the officers will
be affected and nstead of over-pushing,
they would unde -assess and there would
be a gradual loss to the revenues of the Go-
vernment, and , herefore, Sir, this amend-
ment is not acc ptable.

MR. DEPUT ¢ CHAIRMAN
question is :

The

g2.“That the . .ajya Sabha recommends
to the Lok Sabha .hat the following amend-
ment be made in the Finance Bill, 1970,
as passed by the¢ Lok Sabha, namely :—

‘That at pa e 18, after line 51, the
following new clause be inserted, na-
mely :—

‘25A. For ection 280 of the Income-
tax Act, the ollowing section shall be
substituted, namely :—

28. (1) I a publicservant furnishes
any infor aation or produces any
document in contravention of the
provisions of sub-section (2) of sec-
tion 138, h shall be punishable with
imprisomm 'nt which may extend to
six month- and shall also be liable
to fine.

(2) I[f ¢a Income-tax Officer
or any otl er authority in the exer-
cise, or purported exercise, of his
powers urder this Act—

(a) recklssly makes unlawful ad-

ditions to the income declared by |

any assesse : or recklessly disallows
lawful decuction claimed by an
assessee in the computation of his
total incom °; or

(b) mala fid: and without reason-
able cause ‘xercises undue pressure
upon or cot rcion against an assessee
in respect o ‘any matter in the course
of assessment proceedings —
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he shall be punishable with impri-
sonment for a term which may rx-
tend to one year,

(3) No prosecution shall be insti-
tuted under this section except with
the previous sanction of the Central
Government’. ”

Ths motion was ne gatived,

Clause 26—Amendmsnt of Act 27 of 1957.

SHRI PITAMBER DAS : Sir, I move :

33.“That the Rajya Sabharecommends
to the Lok Sabha that the following
amendment be madz in the Financ: Bill,

1970, as passed by the Lok Sabha,
namely :—

‘That at page 20, lines 43 to 53 be
deleted.”

SHRI M. K. MOHTA : Sir, [ move |

34.“That the Rajya Sabha recom-
mends to the Lok Sabha that  the fol-
lowing amendment be made in the Fi-
nance Bill, 1970, as passed by the Lok
Sabha, namely :—

‘That at page 21, line 29, after the
words ‘‘one-half per cent.” the words
‘‘subject to aninitial exemption of ru-
pees one lakh only” be inserted”.’

35.“That the Rajya Sabha recommends
to the Lok Sabha that the following amend-
ment be made in the Finance Bill, 1970, as
passed by the Lok Sabha, namely :—

‘That as page 21, after line 50, the
following be inserted, namely

‘(ee) After section 43 of the Wealth-
tax Act, the followng section shall be
inserted, namely :—

43A. (1) Notwithstanding any-
thing contained insection 43 of this
Act, if a Wealth-tax Officer or any
other authority in the exercise
or purported exercise, of his powers
under this Act—

(a) recklessly makes unlawful ad-
ditions to the wealth declared by any
assessee or recklessly disallows law-
ful deduction claimed by an asse;-
see in the computation of his total
wealth; or
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(b} mala fide and without reason=
able cause exercises undue pressure
upon or coercion against an assessee
in respect of any matter in the course
of assessment proceedings—

he shall be punishable with impri-

sonment for a term which may ex-

tend to one year.

(2) No prosecution shall  be
instituted under this section except
with the previous sanction of the
Central Government ’.” :

46.“That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-
lowing amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely :—

“That at page 23, line 4, after the
brackets and words ““(other than busi-
ness premises)” the words “which is
used by the assessee for his own resi-
dence” be inserted’.”

37.That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namely :—

‘That at page 23, after line 20, the
following be inserted, namely

‘provided that if in respect of any
assessment year the aggregate of :

(a) the amount of Income-tax
payable by an assessece in respect of
his total income under the
provisions of the Income-tax Act
after making allowance for any re-
lief, rebate or deductioz to which the
assessee may be entitled under the
provisions of the said Act or the re-
levant Finance Act; and

[RAJYA SABHA]

(b) the amount of Wealth-tax |

payable by an assessee in respect of
his net wealth under the pro-
visions of the Wealth-tax Act after
making allowances for any relief,
rebate or deduction to which the
assessee may be entitled under the
provisions of the said Act or the re-
levant Finance Act;

exceeds the amouni of the total
income of the assessee, then and in
that event the amount of Wealth
tax payable by the assessee shall be
reduced by the amount of such ex-

L
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The questions were proposed.

SHRI M. K. MOHTA : Sir, my amend-
ment 34 is regarding Wealth tax on pri- -
vate descretionary trusts. The short point of
the amendment is thus there should be an
initial exemption of Rs. r lakh in respect
of these private trusts before wealth tax
could be levied on them. Sir, this initial
exemption of Rs. 1 lakh is available to all .
individuals and there is no reason why only
private trusts should be discriminated
against. Unless the private trusts are also
put on par with other individuals, it would
bediscriminatory and, therefore, my amend-
ment.

Sir, my amendment 35 is regarding the
misuse of powers by the assessing authoi
tiesrecklessly in a mala fide way and without
reasonable cause which is similar to the
amendment that I moved in respect of
income-tax. This amendment is in respect
of wealth tax. The Hon’ble Minister said
that if an officer does something bona fide,
he cannot be panalised. Certainly not
Sir, and that is why I have taken care to
mention the words ‘mala fide and without
reasonable cause and recklessly’ in my
amendment. Unless the action of the offi-
cer is mala fide or reckless or without reason-
able cause and at the same time unless there
is the previous sanction of the Ceptral
Government, this provision would not
apply at all. There isa veryreal peed
for this kind of provision in the Act it
self so that the ordinary citizen could have
recourse to a court of law, because simple
departmental procedure is not enough and
there are many cases of harassment and
misuse of powers by the officials.

My amendment No. 36 is regarding
urban property wealth tax. As I said earlier,
unless the owner of an urban property is in
actual enjoyment of the property jtself
he cannot be said to be committing any
act which isagainst social justice, Ifa person
is enjoying that urban property which may
be worth a substantial amount of money,
the conception of higher wealth tax on such
a property can be understood. Butifa per-
son is not directly enjoying such property
but is letting it out for the residence of other
middle-class families or other middle-class
businessmen, he should not be penalised.
Therefore, my amendment says that the
property should be used by the assessee for
his own residence for the purpose of the ex ra
wealth tax proposed by the hon. Pr tm
Minister. .
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My next amen ment No. 37 isregarding
the total tax that may be paid by any as-
sessee _including income-tax and waalth
tax. Itis comme n knowledge that at cer-
tain levels the ir -ome-tax along with the
wealth tax excess 3 the incoms of a person.
In sucl} a case th * only thing op=n to that
person is to disim st to sell his investments
to sell his properties in order to pay tax
only. In the pre ntstate of the country’s
<conomic develor nrnt such disinvestment
is clearly not in public interest. Such
peopleshould be ather encouraged to save
and furthf:r' inves in productiveenterprises.
The provision ¢n Id easily he made to en-
sure thathigheri comes would be used nnt
for consplcuous (nsumntion but for pro-
ductive investme t. But this kind of dis-
mvestment shoul  not be encouraged by
the Government Thercfore, my amend-
ment says that t : total of income-tax and
wealth tax shou 1 not exceed the total
income of a perso 1in any particular year,

SHRI P.C.SETHI : Asfarasthe amend-
ment about the ¢ -cr-pitching is concerned
1 have already ex slained the position that
the Department s itself conscious of the
fact and we areta .i.ag administrative steps
in order to see th ta malady of this nature
is removed. Wi h regard to amendment
No. 36, T would ! ke to point out that this
amendment consi et ibly restricts the scope
of additional wea th tax on urban land and
buildings by mal ing it applicable only to
houses used by th assessee for his own resi-
dence and nottho e which arelet out. This
will defeat the ve y purpose underlying the
levy of additiona wealth tax, namely, to
reduce the conce ittation of ownership in
urban land and utldings.

The amendme its are not acceptable,

MR. DEPUT ° CHAIRMAN
«question is :

The

33.“That th- Rajya Sabha recom-
mends to the Lk Sabha that the follow-
1ng amendment be made 1n the Finance
Bill, 1970, as p ssed by the Lok Sabha,
namely :(—

“That at y age 20, lines 43 to 53 be
deleted.’ ”

The motion was fiegatived.
MR. DEPUTY CHAIRMAN
question is :

34.“That th: Rajya Sabha recom-
mends to the Lk Sabba that the follow,

: The
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ing amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namely :—

‘That at page 21, line 29, after
the words ‘‘one-half psr cent.” the
words “subject to an initial exemption
of runees one lakh only” be inserted.’ ”

The mation wis negatived.

MR. DEPUTY CHAIRMAN

guestion is :

: The

35.That the Rajya Sabha recommends
tothe Lok Sabha that the following amen 1-
ment be made in the Finance Bill, 1970,
a3 passed by the Lok Sabha, nam ty:—

‘Thatat page 21, after line 50, the fol-
lowing be inserted, namely :—

‘(ee) After section 43 of the Wealth-
tax Act, the following section shallbe
inserted, namely :—

43A. (1) Notwithstanding any-
thing contained in section 43 of this
Act, if a Wealth-tax Officer or any
other authority in the exercise or
purported exercise, of his powers
under this Act—

(a) recklessly makes unlawful ad-
ditions to the wealth declared by
any assessec or recklessly disallows
lawful deduction claimed by an
assessee in the computation of his

total wealth; or

(b) mala fide and without rcasonable
cause exercises undue pressure upon
or coercion against an assessce in
respect of any matter in the course

) of assessment proceedings—

he shall be punishable with im
prisonment for a term which may
extend to one year.

(2) No prosccution shall be insti-
tuted under this scction except with
the previous sanction of the Central
Government.” ”’

The motion w.s negatived.

MR. DEPUTY CHAIRMAN
question is :

36.“That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha
namely —

The
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“That at page 23, line 4, after the
brackets and words *“(other than busi-
ness premises)”’ the words “which is
used by the assessee for his own resi-
dence” be inmserted.’”

The motion was negatived.

MR. DEPUT\" CHATRMAN : The i

question is :

97.“That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,

namely :—

“That at page 23, after line 20, the
following be inserted, namely —

Provided that if in respect of any
assessment year the aggregate of :

(a) the amount of Income-tax
payable by an assessce in respect of
his total income under the provisions
of the Income-tax Act after making
allowances for any relief, rebate or
deduction to which the assessee may
be entitled under the provisions ofthe
said Act or the relevant Finance Act;
and

(b) the amount of Wealth-tax
payable by an assessee in respect of
his net wealth under the provisions
of the Weajth-tax Act after making
allowances for any relief, rebate or
deduction to which the assessee may
be entitled under the provisions of
the said Act or the relevant Finance
Act,

exceedsthe amount of the total in-
come of the assessce, then and in
that event the amount of Wealth-tax
payable by the assessee shall be re
duced by the amountof such excess.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

“That clause 26 stand part of the
Bill”,

The motion was adopted.

Clause 26 was added to the Bill.

Glauses 27 to 31 were added to the Bill.
Clause 32 Amendment of Act 1 of 1944.
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SHRI LAL K. ADVANI (Delhi) 1 Sir,
I move :

4.*“That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—

“That at pages 27 and 28, lines 14
to 47 and 1 to 7, respectively, be de-
leted."”

8.“That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namely :(—

‘That at pages 28 and 29, lines 8
to 60 and 1 to 15 , respectively, be
deleted.””

9.“That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be madein the
Finance Bill, 1g70, as passed by the
Lok Sabha, namely :—

“That at page 29, after line 13, the
following be inserted, namely:—

. “(vfia) in Item No. 4, for the entry
in the third column, the entry “Two
hundred and five rupees and twenty
five paise per kilolitre at fiftcen deg-
rees of Centigrade thermometer.”
shall be susbstituted.” *’

10.“That the Rafya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namely :—

*That at page 29, lines 24 and 25 be
deleted.””’

11.5That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namcly —

“That at page 29, lines 38 to 40 be
deleted.”

12.%That the Rajya Sabha recom-
mends tothe Lok Sabha thatthe follow-
ing amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namely :(—

‘That at page 30, lines 23 and 24.
be deleted.’”
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13. That 'he Rajya Sabha recom-
mends to the .ok Sabha that the follow-
ing amendmes t be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namely :—

‘That at rage 31, lines 1 to 33, be
deleted.’”

(Amendment Nos. | avd 8 to 13 also stood in the

names of Sarcashr Prem Mandohar, Man Singh |

Varma and 7 1gdish Prasad Mathur.)

SHRI NAW..L. KISHORE : Sir, I

move .

5. “That thc Rajya Sabha recommends
to the Lok Sibha that the following
amendment be made in the Finance Bill,
1970, as pasitd by the Lok Sabha,

namely: —

‘That at ¢ ige 27, line 24, the word
‘toffees’ be celcted.””

6. “Thatthe Rajya Sabha recommends
to the Lok S.bha that the following
amendiment be made ia the Finance Bill,
1970, as passe.' by the Lon Sabha,

namely :—

‘That at p g= 27, line 45, the word
‘Biscuits’ be e eted.’”

7. “Thatthe Rajya Sabha recommends
to the Lok Sasha that the fllowing
amendment be nade in the Finance Bill
1970, as passe:i by the Lok Sabha,
namely —

‘That at p:z zc 28, lines 5 and 6 be
deleted.””

(Amendment Nos. 5 17 also stood in the name
of Skri Gar sshilal Chaudhary).

The

questions u tre proposed.

SHRI LAUK. :.DVANI : Sir, I do not

want to make a long speech on this
occasion, but L would like to
draw the attention of the "~ House
that all these amendments that ]

have moved, Nos. | and 8 to 13, are aimed
at just ope objectir &. They are all intended
to deter Governm 1t from taxing or in-
creasing imnposts or articles of consumption
for the common mai |, articlessuch as sugar,
kerosene oil, bisciits, toffee and such
other numerous ar: icles. Every such article
has been covered by these amendments,
This clause 35; it the one clause which
came as the sores disappointment to us
when the Budget was presented. In allthe
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happenings and political events of the past
ten months or so, whatever their motiva-
tion-—1I need not go into them-—the focal
point of all talk had been the welfare of the
comumon man. Everyone used to talk about
the common man and the wors: things were
done in the name of the common man. The
minimumn expectation the common man
had really been looking forward to was that
the budget would honestly reflect this con-
cern for the common man that had been
somuch talked about. Thisparticular clause
incteases the excise duty and imposes
various levies on articles used by the com-
mon man, such as kerosene oil, sugar, etc,
I am surpriscd to hear it being said in sup-
port of these levies that there aresections
in the country who are far worse off than
the sections that consume these articles,
That is of course true, butisit the conten-
tion of those who now put forth this argu-
ment that these sections, which are mastly
the salaried classes, whose economy is the
tightest, arein a position to pay more taxes
are in a position to bear more burdens?
I am afraid I cannot agree with it. I think
this approach dous not help the economy
of the country. We are in a way adversely
affecting the economy ef the country also.

When following the reaction of the people
to the Railway Budget, there was a with-
drawal of the proposed increase in raiiway
fares of the Third Class passengers, there
was an expectation that perhaps the Gov-
ernment might reconsider these parti-~
cular levies also that ave proposed in this
clause 32 of the Bill. It was hoped that
when moving the Finance Bill the Prime
Minister or the Government would come
forward with an assurance that these would
be withdrawn. It has been a sore disap-
pointment to us that this ha s not been done.
Of the Rs. 170 crores additional taxation
propused the relief that is to be given 1s
more of a joke. It is like pouring salt on
wounds to say that we are going to give
a relief of Rs. 2 crores or even less. 1 thll"lk
that even now the Government should
reconsider this matter and in the matter
of sugar, kerosene oil, etc., it should de-
monstrate its concern for the common man !
in deeds rather than only in words. If these
amendments that I have suggested are ac-
cepted by the House, perhaps their bons
fides tan be accepted.

6 P.M.

SHRI NAWAL KISHORE : Sir, there
is nothing much for me to speak about
except cne thing that my amendment
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very simple because it includes only four
items, toffees, biscuits, glucose and dex-
trose. The fust two are commod:ties
which as my friend bcfore has said, are food
for the common man and morz so, for
the children. Son, 1 think that toffees
and biscuits should not be touched at all.
Sofarasg.uco.c and dextroseareconcerned,
thes: .re common medicines, which are
used oy the common man and mostly
by children. I am surc that the Finance
Munister would have no d'ficulty in at
least accepting my amendment. It is
a simple but uscful amendment.
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SHRI P. C. SET tIj : A question bas been
raised about sug:.r, kerosene and parti-
cularly about tiscuits and toffees. 1
would like to poi it out that so far as the
increase in sugar 'n concerned, it is only
nominal. With 1 substantially higher
production and r-leases for free sale the
retail price has (ome down and now it
is much cheaper 'hac what it was before
the Budget. Therc is no justification at
persent therefore to withdraw or reduce

the levy proposed. However as the
Prime Minister mentioned in the other
House the Government will no doubt

keep the position constantly under review
and take approriate yemedial action
whenever necessa'y. Therefore I do not

opose to accept this amendment.
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_ As far as confectionary and chocolates
including toffees are concerned these
are consumed by the well-to-do classes

and thecefore I do not accept the amend-
ment,

As far as the question of kerosne i3
concerned kerosene is one of the petro-
leum proudcts in which we are not yet
sclf-sufficient as we are still having to import
some quantity and the consumption as
been going up steadily. Some part of
the demand is also due to its misuse as an
adulterant with high speed diesel oil for
transport vehicles. Such misuse is due
to the substantial differences in the excise
duties charged on superior kerosene and
high speed diesel oil. The proposed mea-
sure is principally a measure to discourage
such adulteration of superior kerosene
and the burden of the increase by two
paise per litre on the lower and middle
classes using kerosene genuinely for bur-
ning wick lamps will not be much and other
in the more affluent sector of the commu-
nity can well afford to bear this increase.
Therefore I do not propose to accept
this amendment.

MR. DEPUTY CHAIRMAN
question is :

: The

4. “That the Rajya Sabha recommends
to the Lok Sabha that the following
smendment be made in the Finance Bill
1970, as passed by the Lok Sabha, na-
mely :—

‘That at pages 27 and 28, lines 14
to 47 and 1 to 7, respectively, be
deleted.” ”

The motion was negatived.

MR.DEPUTY CHAIRMAN : The ques-
tion™is,

5.“That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1970, as passed by the Lok Sabha,
namely :—

“That at page 27, line 24, the words
“toffees” be deleted.”’

The motion was negatived.

MR. DEPUTY CHAIRMAN The

question is :

6. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
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Bill, 1970, as passed by the Lok Sabha,
namely :—

‘That at page 27, line 45, the words
*Biscuits” be deleted.” ”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The

guestion is :

7.“That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, na-
mely :—

‘That at page 28. lines 5 and 6 be
deleted.'”

The motion was negatived.

SEVERAL HON. MEMBERS

we want a division.

: Sir,

MR. DEPUTY CHAIRMAN : If the
hon. Members wanted that there should he
a division, in that case , we will have to
take up each amendment scparately. I
would request the hon. Membhers to select
three or four amendments on which they
want to press for a division.

MR. DEPUTY CHAIRMAN : The

question is :

8.“That the Rajya Sabha recommen.s
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, na-
mely :—

“That at pages 28 and 29, lines 8 to
60 and 1 to 15 , respectively, be de-
lCth.’ i3

The House divided.

MR. DEPUTY CHAIRMAN

Aycs 43

Noes . . . . 69

AYES-—43

Advani, Shri Lal K.
Bindumati Devi, Shrimati
Chaudhary, Shri Ganeshi
Ch1vda, Shri K. S.
Doogar, Shri R. S.

Lal
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; Gautam, Shri Mohan Lal
Gupta, Shri Balkrishna
Gurupadaswamy, Shri M. S.
Kaul, Shri B. K.

Kemparaj, ShriB. T.
Mahavir, Dr. Bhai
Mallikarjunudu, Shri K. P.
Mathur, Shri Jagdish Prasad
Mishra, Shri S. N.

Mishra, Shri Sri Kant

Misra, Shri S. D.

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Mohta, Shri M. K.
Muniswamy, Shri N. R.
Murahari, Shri Godey ,
Murthy, Shri B. P. Nagaraja
Nawal Kishore, Shri

Pande, Shri C. D.
Parthasarathy;, Shri R. T.
Pattanayak, Shri B. C.
Pitamber Das, Shri . .
Prem Manohar, Shri
Pushpaben Janardanrai Mehta, Shrimati
Sahai, ShriRam

Shah, Shri Manubhai

Shahi, Shri Nagcesawar Prasad
Shanta Vasisht, Kumari
Shejwalkar, Shri N. K.
Sherkhan, Shri

Singh, Shri Sitaram

Singh, Shri T. N.
Tripathi, Shri H. V.
Tyagi, Shri Mahavir
Varma, Shri Man Singh
Varm, Shr: Niranjan
Vasavada, Shri S. R.
Yashoda Reddy, Shrimati

NQOES—69

Ahmad, Shri Syed
Alva, Shri Joachim
Amla, Shri Tirath Ram
Anandam, Shri M.

Ansari, Shri Abdul Qaiyum
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Ansari, Shri Hayatullah
Arora, Shri Arjun

Bachchan, Dr. H. R.

Baharul Islam, Sh i

Bhatt, Shri Nand {ishore
Chandra Shekhar, Shri
Chattopadhyaya, Jr. Debiprasad
Das, Shri Balram

Deshmukh, Shril. G.
Dikshit, Shri Umsa thankar
Goswami, Shri S+ man Prafulla
Gujral, Shri I. K.

Hasan, Prof. Saiyi 1 Nurul
Jairamdas Daulat am, Shri
Kalyan Chand, S ri

Khaitan, Shri R, 2.

Khan, Shri Akba: Ali

Kollur, Shri M. L

Krishan Kant, St -

Kulkarni, Shri A. (.

Kulkarni, Shri B. T.

Mahida, Shri U. N.
Mangladevi Talw ir, Dr. (Mrs.)

Maragatham Cha 1drasekha-, Sheimati

Mehta, Shri Om

Mishra, ShriL. N.

Mohamod Usma; , Shri

Musafir, Shri Gu umukh Singh
Nandini Satpath , Shrimati
Narayani Devi Iv. 242klal, Shrimati
Neki Ram, Shri

Panda, Shri Bral mananda
Panjhazari, Sard «v Raghbir Singh
Patil, Shri G. R.

Patil, Shri P. S.

Punraiah, Shri Kota

Purabi Mukhopzdhyay, Shrimati
Purakayastha, S ri Mahitosh
Ramaswamy, Sh i K. S.

Rao, Shri Katra -adda Srinivas
Reddy, Shri Ga: dam Narayana
Reddy, Shri K. ’. Raghunatha
Reddy, Shri M. Srinivasa

Roshan Lal, Shr

Samuel, ShriM H,
Sangma, Shriil. M.

B
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Sanjivayya, Shri D.

Satyavati Dang, Shrimati

Sen, Dr. Triguna

Shah, Shri K. K.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Dalpat

Singh, Shri Jogendra

Singh, Shri Phool

Singh, Raja Shankar Pratap
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Rajendra'Pratap
Tiwary, Pt. Bhawaniprasad
Untoo, Shri Galam Nabi

Usha Barthakur, Shrimati
Vidyawati Chaturvedi Shrimati

The motion was negatived.

MR. DEPUTY CHAIRMAN : The

question is :

9. “That the Rajya Sabha recomme-
nds to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely ; —

‘That at page 29, after line 13, the
following be inserted namely:—

‘(viia) in Item No. 7, for the
entry in the third column, the
entry “Two hundred and five
rupces and -twentylive paise per
.kilolitre at fifteen degrees of
Centigrade thermometer.”” shall
be suhbstituted.”.

T he House divided.

MR. DEPUTY CHAIRMAN : Aycs—
43; Noes—71.

AYES—43

Advani, Shri Lal K.
Bindumati Devi, Shrimati
Chaudhary, Shri Ganeshi Lal
Chavda, Shri K., S.

Doogar, Shri R. S.

Gautam, Shri Mohan Lal
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Gupta, Shri Balkrishna
Gurupadaswamy, Shri M. S.

Kaul, Shri B. K.

Kemparaj, Shri B. T.

Mahavir, Dr. Bhai c
Mallikarjunudu, Shri K. P.
Mathur, Shri Jagdish Prasad.
Mishra, Shri S. N.

Mishra, Shri Sri Kant
Misra, Shri S. D.

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohta, Shri M. K.
Muniswamy, Shri N. R.
Murahari, Shri  Godey
Murthy, Shri B, P. Nagaraja
Nawal Kishore, Shri .

Pande, Shri G. D.
Parthasarathy, Shri R. T.
Pattanayak, Shri B. C.
Pitamber Das, Shri

Prem Manchar, Shri
Pushpaben Janardanrai Mehta, Shrimati
Sahai, Shri Ram

Shah, Shri Manubhai

Shahi, Shri Nagesawar Prasad

Shanta Vasisht, Kumari

Shejwalkar, Shri N. K.

Sherkhan, Shri

Singh, Shri Sitaram

Singh, Shri T. N.

Tripathi, Shri H. V.

Tyagi, Shri Mahavir.

Varma, Shri Man Singh

Varma, Shri Niranjan

Vasavada, Shri S. R.

Yashoda Reddy, Shrimarti.

NOES —71
Ahmad, Shri Syed
Alva, Shri Joachim
Amla, Shri Tirath Ram
Anandam, Shri M.
Ansari, Shri Abdul Qaiyum
Ansari, Shri Hayatullah
Arora, Shri Arjun
Bachchan, Dr. H. R.
Baharul Islam, Shri.
Bhatt, Shri Nand Kishore
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Chandra Shekhar, Shri
Chattopadhyaya, Dr. Debiprasad
Das, Shri Balram

Deshmukh, Shri T. G. '
Dikshit, Shri Umashankar
Goswami, Shri Sriman Prafulla
Guyjral, Shi I. K.

Hasan, Prof. Sayiid ‘Narul
Jairamdes Daulatram, Shri

Kalyan Chand, Shri

Khaitan, Shri R. P.
Khan, Shri Akbar Ali
Khan, Prof. Rashid Uddin

Kollur, Shri M. L.
Krishan Kant, Shri
Kulkarni, Shri A. G.
Kulkarni, Shri B. T.

Mahida, Shri U, N.
Mangladevi Talwar, Dr. (Mrs.)
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Maragatham Chandrasckhar, Shrimati

Mehta, Shri Om
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Sen, Dr. Tr guna

Shah, Shri <. K.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri alpat

Singh, Shri [ogendra

Singh, Shri Phool

Singh, Raja 3hankar Pratap
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Rajendra Pratap
Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi
Usha Barthalur, Shrimati
/Vidyawati Claturved:, Shrimati

T he motion was negaii 1ed.

MR. DEPU"Y

question is :

CHAIRMAN : The

10. “ That t 1¢ Rajya Sabha recomm-
ends to the Lc < Sabha that the following
smendment ¢ made in the Finance
Bill, 1970, as passed by the Lok
Sabha namel :

“That at page 29, lines 24 and z5
be deleted’

The motion wa - negatived.

MR. DEPUTY CHAIRMAN: The

question is :

t1. ““That r 1¢ Rajya Sabha recom-
mends to th Lok Sabha that the
following amr ndment be made in the
Finance Bill, 1970, aspassed by the Lok
Sabha namey:

‘That at iage 29, lines 38 to 40
be deleted’ .

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question 1is :

12. ““That the Rajya Sabha

recommends o the Lok Sabha that

the following amendment be made in
the Finance 3ill, 1970, as passed by
the Lok Sabba, namely:

‘That at page 30, lines 23 and 24
be deleted. "

The motion wa negatived.
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MR. DEPUTY CHAIRMAN: The

question 1is :

13. “That the Rajya Sabha reco-
mmends to the Lok Sabha that
the following amendment be made in
the Finance Bill, 1970, as passed by the
Lok Sabha, namely:—

‘That at page 31,
be deleted’

lines 1 to 33

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is:
“The clause 32 stand part of the Bill.”
The motion was adopled.
Clause 32 was added to the Bill.
Clauses 33 and 34 were added to the Bill.
{  Clause 35— Amandment of Act 58 of 1957.

SHRI LAL K. ADVANI : Sir, I
move :
14. “That the Rajya Sabha

recommends to the Lok Sabha that the
following amendment be made in the
Finance Bill 1970, as passed by the Lok
Sabha namely :—

‘That at page 33, lines $ and 4
be deleted.”

(The amendment also stood in the mames of
Sarvaskri Alan Singh Varma, jagdish Prasad
Mathur and Prem Manohar.)

Sir, I do not want to make a speech but
I would like to point out to the House that
this amendment is aimed at withdrawal of
the rise in the rate of additional excise
duty on sugar which is proposed to be
levied in lieu of sales tax.

The question was proposed.

MR. DEPUTY CHAIRMAN: The

question is:

| 14. “Thart the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill 1970, as passed by the Lok Sabha
natnely :

“That at page 33, lines 3 and 4

he deleted.’

( The motion was negatived.
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MR. DEPUTY CHAIRMAN:
question is :

The

“That clause 35 stand part of the Bill.
The motion was adopted.

Clause 35 was added to the Bill.

Clause 36 was added to the Bill.

Clause 37 : Amendment of Act 6 of 1893.”

SHRI NAWAL KISHORE:
move :

Sir, I

16. “ That the Rajya Sabha recomme-
nds to the Lok Sabha that the following
amendment be made in  the Finance

Bill, 1970, as passed by the Lok
Sabha, namely :
“That at page 33, line =20, for

the figures and words ‘20 Paise”
the figures and words “r5 paise”
be substituted”.

7_'he amendment also stood in the name of
Shn Ganeshilal Chaudhary.

The question was put and the motion was
negatived.,

MR. DEPUTY CHAIRMAN:
question is :

The

“That clause 37 stands part of the Bill.

The motion was adopled.

Clause 37 was added to the Bill.

Clause 38 was added to the Bill.

MR. DEPUTY CHAIRMAN: There
is one amendment to clause 39. But it is
negative and so it cannot be moved.

The question is:

“That clause 39 stands part of the Bill”,

The motion was adopted.

Clause 39 was added to the Bill.

First Schedule

SHRI LAL K. ADVANI :

move

Sir, 1

17. “That the Rajya Sabha recommen-
ds to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1970, as passed by the Lok
Sabha, namely :—

[RAJYA SABHA]
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‘That at page 34,—

(i) in line 13, for the word and
figures “Rs. 5,000” the words
and figures “Rs. 7,500/-” be
subsiituted.

(ii) for lines 14 to 16, the follo-
wing be substituted, namely :—

(2) where the total income ex-
ceeds Rs. 7,500 but does not
exceed Rs. 10,000—10 per cent
of the amount by which the total
income exceeds Rs. 7,500.°.”

(The amendment also stood in the names of
Sarvashri Prem Manohar, Man Singh Varma
and Fagdish Prasad Mathur.)

SHRI NAWAL KISHORE:
move :

Sir, I

18. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1970, as passed by the Lok
Sabha, namely :—

“That at page 41,—

(i) in line 37, for the word and
figures ““Rs. 5,000” the word and
figures” ““Rs. 6,000” be substi-
tuted;

(i) for lines 38 to 40, lhe following
be substituted, namely :—

(2) where the total income ex-
ceeds Rs. 6,000 but does not
exceed Rs. 10,0006 per cent

of the amount by which the
total income  exceeds Rs.
6,000"."

T he amendment also stood in the name of
Shri Ganeshilal Chaudhary.

The questions were proposed.

SHRI LAL K. ADVANI : Sir, my
amendment is aimed at substituting in
the schedule the figure Rs. ‘7,500’ for the
figure ‘Rs. 5,000°. This amendment is
in accordance with the Bhoothalingam
Committee’s recommendations. I really
fail to see why the Government should not
accept it because that committee itself
has said that if this recommedation was
accepted, it would mean a loss of revenue
only to the extent of Rs. 7 or 8 crores but
the advantage in terms of administration
would be immense. Both on economic
and on practical administrative grounds
the committee has strongly recommended
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that the exempt: m limit should be raised
to Rs. 7,500 for ndividuals. I think the
Government sho ild accept it.

SHRI NAWAL KISHORE: My
amendment is a bit different. Here the
limit suggested s only Rs. 6,000. My
purpose is that the lower middle-class
shoald be given some relief. So I want
that the exemp ion limit should be raised
from Rs. 5,000 to Rs. 6,000, Then, from
Rs. 6,000 to Rs. 10,000 the rate should be
6 per cent and 1 9t 10 per cent. It would
go a long ayay 0 case the burden of the
lower in ¢ ¢ '01p as people with an
annual income ¢ "Rs. 10,000 come under
lower middlecla 5 community.

SHRI P. C. t ETHI : Sir, as far as
the fixing of the exemption limit is con-~
cerned, the pers nz2l income of Rs. 5,000
is based on a road judgment of what
should be the optimum coverage of
incoma-tax in 1 1e present context of our
economic growt .. I would like to point
out that taking nto account the deduc-
tion of Rs. 35 pr month, which we have
accepted by wa of an amendment, for
the salaried clzis, the exemption limit
would be much nearer to about Rs. 6,000.
Therefore, I do not propose to accept
this amendmen .

MR. DEPUTY CHAIRMAN: The
question is:
17. “Tha the Rajya  Sabha

recommends t> the Lok Sabha that the
following am ndment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, ;amely:—

‘That 1t page 34,—

(i) in line 13, for the word
and figires ‘“‘Rs. 5,000” the
word and figures *Rs. 7,500” be
substituted.

(ii) for lines 14 to 16, the fol-
lowing b substituted, nameely :

(2) wwere the tital income
exceeds Rs. 7,500 but does not
exceed Rs. 10,000~~10 per
cent of the amountbywhichthe
total inc yme exceeds Rs. 7,500."

The motion w. s negatived.

MR. DEPUTY CHAIRMAN:
«uestion is :

The

18. “That the Rajya Sabha recom-
mends to thie Lok Sabha that the

¥
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following amendment be made in the
Finance Bill, 1970, as passed by the Lok
Sabha, namely :—

That at page 41,—

(i) in line 37, for the word
and figures of “Rs. 5,000”
the word and figures ‘“Rs. 6,000 ”
be substituted.

(i1) for lines 38 to 40 the follo-
wing be substituted namely :—

‘(2) where the total income
exceeds Rs. 6,000 but does not
exceed Rs. 10,000—6 per cent
of the amount by which the
total income exceeds Rs. 6 000.> ”’

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is:

“That the First Schedulestands part
of the Bill.

The motion was adopted.

The First Schedule was added to the Billy
Second Schedule

SHRI LAL K. ADVANI
move :

Sir, 1

19. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970 as passed by
the Lok Sabha namely :(—

“That at page 47, Part 1L of the
Second Schedule be deleted”.

(The amendment also stood in the name
of Sarvashri Prem Manohar, Man Singh
Varma and Fagdish Prasad Mathur.)

Sir, this amendment is about with-
drawing the rise in duty on synthetic
resins and plastic materials.

The guestion was proposed.
MR. DEPUTY CHAIRMAN: The
question is:

19. *“That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970 as passed by the
Lok Sabba namely :

‘That at page 47, Part IT of the
Second Schedule be deleted’.

The motion was negatived.
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MR. DEPUTY CHAIRMAN:
question is:

“That the Second Schedule stands
part of the Bill.”

The

The motion was adopied.

The Second Scheduls was added to the Bill,
Clause 1, the Enacting Formula and the
Title were added lo the Bill.

SHRIP. C.SETHI : Sir, I move:
““That the Bill be returned.”

The question was  proposed.

MR. DEPUTY CHAIRMAN: Mr.
Mahida.

SHRI U. N. MAHIDA: At this stage,
I do not want to speak just to hear my
voice. I wanted toseek a few clarifications
which would take me about 10 minutes.
If you are so indulgent and if the Minister
would care to make the clarifications, I
will be most grateful to be allowed to speak.

MR. DEPUTY CHAIRMAN: You
make your observations and the hon.
Minister will reply.

SHRI U. N. MAHIDA: Thank vyou,
Sir. I originally intended to speak some
thing recommending the adoption of this
Bill as it was furthering the objectives of
the Government which is wedded to the
socialistic pattern of life. No single mea-
sure of government can advance the policies
of the Government more than the Budget
and the financial Bill. Looked at broadly
from this point of view, there are many
points which are in favour of the adoption
of these financial proposals and there are
really some salient points like the raising
of the Income-tax exemption limit to
Rs. 5,000. The only one single point that
I want to make is this that the overall
objective of the Finance Bill should be
to advance the ideals of the State and
remove the difficulties that the people may
have. The whole criticism has to be based
on this and not on any particular aspect
of the Bill. I am only saying this because
the Finance Bill is supposed to advance
the comforts, the prosperity and the
development of the country. Viewed this
way, the Finance Bill suffers from three
defects. One is in relation to the urban
property tax. The urban property tax
1s likely to be a disincentive for investments
in urban housing. One of our objectives
is to provide better housing. This tax will
vetard investment in  housing. Not only
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that, there is another aspect of this problem.
If housing is curtailed, not oply will
there be difficulty in regard to accom-
modation, but it will affect very materially
the employment potential. None of the
projects either in the private sector or in
the public sector is providing so much
employment  potential as housing.
Even the largest irrigation projects
even earthen dams, do not give such
opportunities for labour employment
because of use of earth moving machinery.
This additional urban tax will, therefore,
be disadvantageous in two respects, in
respect of housing accommodation and in
respect of employment. ]

Then I will very briefly come to the
question of agricultural wealth tax.
The only justification that has been givem
is that it is legally justifiable. Because a
taxation measure is legally justifiable,
it does not mean that it is economically
justifiable. Last time, the then Finance
Minister in reply to the various objections
raised by me against equating agricultural
wealth with the ordinary wealth, he
merely said hedid not understand whether
there was any distinction. He tried merely
to say that both forms of wealth must
be equated. Now, Sir, this is in utter
disregard of ¢conomic considerations to
say that both forms of wealth are the same.
One wealth, in the form of money, bank
balances, deposits and shares does not
require any effort on  the part of the
possessor of the wealth to earn income. It
i3 not the case with agricultural wealth.
Agricultural wealth is one wealth that
not only requires personal and rigid
attention and complete vigilance, but
also requires at the same time further
inputs in the mater of wealth itself. A
property holder who will be liable to
pay wealth tax at the stage of Rs. 2 lakhs
will have to find another wealth of at least
Rs. 50,000 as inputs before he can get
any income. And with all this done
agricultural wealth is not quite certain
to yield income. There are so many
natural  difficulties, pestilence, frost
and the like, and fluctuation of
prices. All this removes fundamen-
tally  agricultural wealth from any
comparison with ordinary wealth.

Now, no clarification has so far been
made—I have discussed this with Income-
tax experts and the tax authorities—as
to how the land is to be valued. The only
thing that the Finance Minister. ha: been
saying is that there will be no harassment.,
That is a very poor solace. Now, let there
be two parcels of land of equal productivity.
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. . . s
‘One is an irr gation field and the ' tenure experts and ‘scttlement’ expert

.other is a private fisld where agricultural
production has been stepped up by
personal  effort and private investment,
namely, wells, >ump-sets channels and
the like. Both parcels of land will be
valued on the same basis because of
productivity. In one case the man has
spent Rs. 2,000 per acre.

He will be tax:d at the same valuation
as another man who is benefited from
\Government expr nditure on canal works
by at least Rs. 1,000 per acre. This is a
great disparity.  Unless this is removed,
the measure will aot be fair. At the same
time there is ancther anomaly. And that
is today on the Statue Books of almost
all the States tlers is an Act regarding
betterment tax. T[hat is the policy of the
Planning Commi 3ion also and it has been
accepted univers lly that betterment tax
should be leviel though for  political
reasons the Go ernment is not levying
betterment tax tc Jay. Now the land that is
benefited by thi betterment today will
be taxed at its p esent valuation, but after
-five years hence he Government may for.
political reason¢< want to levy betterment
tax and recover t. And then the Govern
ment will recos °r betterment on wealth
on which it has already collected Wealth
Tax in the pa:. five years. This is an
.anomaly for whic 1 there is no explanation.
Lastly, those wlo are familiar with land
tenure and agric ilture must know that the
valuations of tl.e old tenurcs and new
tenures will have to be materially different.
And there is nc clarification on this,
And therc has t, de a difference because
when a person holding an old tenure
sells land he ge s the value fully, for a
new tenure land sold even after ten years,
the Governmen takes away the major
share. That is why valuation is the
greatest difficul'y and no amount of
platitudes that here will be no harass-
ment will help u . Thereis no light thrown
on this subject There are Members of
70 years or 80 - ears of age in this House
and they know that it is for the first
time that agri:ulture has been a little
prosperous in the last five ten years.
So this sort of taxation without any rational
thinking will not be conducive to
the stepping up f agricultural production.
Therefore, my ppeal to the honourable
Minister is, if a all, in spite of the oppo-
sition of the St: tes, tkis measure is to be
enforced, then, let there be a committee
of people whc know agriculture, who
know farming, who know land tenure,
who know the valuation of land. Let,
a committee of expert agriculturists, land

along with Members of Parliament be
appuinted so that the people may not be
haiassed. Merely to say that there will
be no harassment will not help us. Thank
you.

SHRI P. C. SETHI : I am very thank-
ful w the bhonourable Mecmbers who
have participated in the debate. The
level of the debate was very high and
dignificd with the one exception of Shri
Rajnarain. As far as the points made
by the last speaker on agricultural wealth-
tax are concerned, these provisions have
been fully explained and we have also
assured that there will be no harassment.
I would again assure the honourable

¢mbers that the Board will take help
guidance and expert advice from all thé
quarters, from whatever quarterts expert
advice may come, and the Board will
issuc suitable int tructtions with regard to
land valuation.

DR. BHAI MAHAVIR (Delhi) : Mr.
Deputy Chairman, I also wanted to ask
for some clarifications. ’

MR. DEPUTY CHAIRMAN : Actual-
ly Mr. Mahida wanted to speak ai the
initial stage but we could not find time
for him. After the honourable Minister
has replied to the debate no speeches are
made. But since Mr. Mahida could
not be given a chance in the beginning
I allowed him now with the request that
he should only ask for clarifications and
not make a speech. So he asked for his
clarifications and the Minister bas replied
to them.

DR. BHAI MAHAVIR : This is a
measure which has to be given special
consideration. You say that since Mr.
Mahida was not permitted in the beginning
you allowed him now. I also made a
request to you to give me an opportunity
during this stage. Now, is it your decision
that during the third reading only one
Member could make a speech simply
because he had not got a chance in the
beginning? There is still some time and
the House was prepared to sit till 5y O’
clock.

MR. DEPUTY CHAIRMAN : If you-
Yad drawn my attention to this fact, I
could have allowed you to speak for a
few minutes. But since the honourable
Minister has already replied to the debate
Ithinkitis not desirable that... (infarruptions)
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s, na) arm SYad: @ @ ga =y
FT T GAT Q@ G .. (Interruption)

DR. BHAI MAHAVIR : I drew your
attention to this. The procedure is that
during the third reading you do permit
a couple of minutes for Members to ask....

MR. DEPUTY CHAIRMAN : No,
no, not necessarily.

SHRI MAHAVIR TYAGI : He only
wams to tire them out.

DR. BHAI MAHAIVR : If you hav®
only a tcchnical objection...

MR. DEPUTY CHAIRMAN : The
objection is that after the honouvrable
Minister has replied, there should be no
speeches now.

DR. BHAI MAHAVIR : But he has
not replied to some of the points.

MR. DEPUTY CHAIRMAN : I would
like to appeal to honourable Members
that we bave had enough discussion on
this and if the House...

DR. BHAI MAHAVIR : Actually we
shall never be able to say that we have
had enough discussion because so many
issues are there.

SHRI R. T. PARTHASARATHY
M:. Deputy Chairman, the honourable
Member there raised some special points.

MR. DEPUTY CHAIRMAN : No,
no special points. (Interruptions) The
honourable Member said that he would
not like to make a speech but that he cnly
wanted to ask for some clarifications if
only the honourable Minister would reply.

DR. BHAI MAHAVIR : You can
give me only a couple of minutes.

MR. DEPUTY CHAIRMAN : We
have had enough discussion now on this.
Why do you want to prolong the time.
of the House? This is not good.

DR. BHAI MAHAVIR : I would have
actually finished by this time. This has
been the understanding, the Government
wanted under your guidance to dispose
~ of this Finance Bill and the House was
prepared to sit till 7 O’clock...

SOME HON. MEMBERS : No,

no.

DR. BHATI MAHAVIR : I am not
asking for a chance to make a speech.

|
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MR. DEPUTY CHAIRMAN : All
right. Let us have a via mcdia. As the

honourable Minister has replied to the
debate, during the third reading it is not
desirable to make any speeches. So if
Dr. Mahavir wants 1o ask one or two
clarifications, I will allow him to do so and
the honourable Minister may reply.

=Y wETET At (Interruptions)
fedrora 1w, (efista 19 &7 a9g &
cfecrs &7 wrew &1 T @& w1 39 E,
g R o £ AT | g qawT
g, gw afsa® &1 aqer qgy

4

SHRI PITAMBER DAS : As a matter
of fact, if it is a question of procedure

! T may tell you that whatever the honouva-

ble Minister said just now was only a
clarification of some points which was
sought from him. It was not a reply. We
did not consider it as a reply.

MR. DEPUTY CHAIRMAN : He
made his points and those points were
replied  to.

SHRI PITAMBER DAS
clarified those points.

: No, he

MR. DEPUTY CHAIRMAN : A num-
bew of Members had made points and the
honourable Minister during his fiist speech
clarified them. Similarly during the
third reading he madc some points.  All
right, Dr. Mahavir, you can ask some
questions now.

DR. BHAI MAHAVIR : The way
in which the amendments suggested from
this side have been disposcd of has raised
a question mark in our minds because the
attitude which the rulirg party has adopted
on this issue is such that the ruling party
is not only not sympathetic to the burdens
of the common man for whose sake the
people in the ruling party talk of sccia-
lism bui alsc when amendments asking
additional dutics on tea, on sugar, on
kerosenc, on cigarettes etc. not be levied,
all thesc amendments were rejected.  That
a party which swears in the name of socia-
lismshould fail toapyreciate...(interruptions)
...the basic needs of the common man
is something to be ashamed of...

SOME HON. MEMBERS : Is he
making a speech or is he asking for clari-
fications? '
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DR. BHAI M .HAVIR. I am
asking for clarific tions. Please have some
patience.

Then, Sir, wlen in the Lok Sabha
this question wis raised, the Prime
Miaister gave an  assurance that if at any
time she felt that because of this duly on
sugar the price «f sugar was rising, she
would reconsider t 1c question of withdraw-
ing it. Now I wou Id like to know from the
honourable Mini ter if he can give this
assurance on th. floor of this House also
in respect of ncr only sugar, but also
in respect of thi.gs required by the com-
mon man for hs »veryday use, like
biscuits, keroser e, cigarettes, tea, etc.
I am asking for this clarification because
when at the 'ime of the discussion I
asked why this s 1ould not be done, some
Members from  he ruling party said that
these itm=s, at least biscuits, were not
things of the ccmmon man’s daily use
and that they wore itmes of luxury.
T would like to know whether the Gov-
ernment consid 'rs these things as items
of luxury or items of common man’s
consumption. S¢ ondly, Sir, I would like
to know one mor * taing. This morning also
there was a quet ion but it could not come,
about economy The Minister has said
and the Prime Minister has also given
this assurance t} at they are examining the
economy measut 5. It has been disappoint-
ing for us tose: that sufficient atention
has not been paid to this thing because
we believe tha* 7 per cent.  economy
in Government expenditure is feasible.
I would like tc know whether they really
mean to introcuce economy measures so
that the burde: on the common man
can be rednced If they want to introduce
such measures, 'y when they would be able
to take a decisic n. In this connection, Sir,
where expens¢ incurred by  Ministers
are concerned, ‘extravagance’ is the word
that can bhe u ed for the way the money
is spent. There are instances. For example
about Rs. 3,001 are spent on the mainten-
ance of Jawahar Jyoti. Thatis the salary
of a Minister. Now I do not know if Pandit
Jawaharlal Ne iru would have liked this
type of orthodo: idolatry in his name being
carried on by the Government in the
interests of eco10my.

Lastly, Sir. vhen the Government talks
of general im rovement of the economy.
does it mean to do something serious

about the uiemployment problem ?
I gave the fizures which have
been giver by the Planuing

and Special ! tudies unit of the Reserve
Bank of Ind a. Their estimate is that
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only | in 1968-69 there were 34:6 million un-

employed people in the country and what
the Budget proposals seem to do in that
divection is precious little. I want an
assurance that the Government do not
mean to shelve this issue by handling it
over to an expert body which is indulging
in only high-flown technical language
metely trying to define what unemploy-
ment is. Whatever the definition, we
have such a huee burden of unemployment.
I would therefore like the Government to
give us a categorical assurance that it
1s going to do something about it and it
is going to wipe out this unemp'oyment or
io aim at full employment in the fore-
seeable future. 1 would like the hon.
M aister to say a few words in clarification
of these points.

SHRIS. N. MISHRA : Siv, in summing
up may I ask whether the hon. M-nister
has noticed that when it came to the im-
post on the common man, a considerable
section of the House was ag-irst them and
it was rather very sirange 10 sec that many
of the Benches occupied by the so-called
progressive elements—there was no com-
pubsion—happened to be turncoats, so
far as the common man is concerned?

it waE wm Atgd ;o sfrag, & ag
2@ @i g (F (Fa 38 & JgvdT #1 av-
FT A% F7E  F 9 Al 9T aga
TE F | A S il wfawe 2
g2 {ie 9T 97 F1, 8 2w €Y
aZr fear smar € 1 F 9 Ay any ar Ay
Fg awdi, afFT 7 AT &7 ¥ |
F TEEz AIT0 § AT @8 faaz F fqg
gI8A F1 AW FLETE |

SHRI R. T. PARTHASARATHY
Si1, I bhave only one cla ification to seek
from the Prime M nister. Mr. Deputy
Chairman, will the Government explain
as to how during the course of these two
and a balf months since the Budget was
presented by the Prime Minister to the
Parliament Rs. 400 croces of currency
has been issued much ahead of time?
The Budget reflected round about Rs.
Rs. 200 crores of uncovered balance to
be substantiated by the issue of currency
for the whole year. But in a space of
74 days as per the Reserve Bunk chart
we find Rs. 400 crores have been released,
and 2 to g per cent. of price inflation is
tkere, which nobody can deny. Now if
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,is is the state of affairs, I would like to
nave an explanation from the Minister
whether the Finance Minister and the
Prime Minister is not heading the country
to what I would call economic and finan-

cial bankruptcy.

s\ #ATAEHT ) ¢ (T A
arza, & srafaa falRez as g fraaee
e 6F 3 39 AFER AgaEE w7 g
oy 7%, Ai6e IR FaAr agr (s ¥
frr 2 Carar (3 F1E AT T8 FTAFAT |
ok v & we 5 o da faege anar
2\ z &% %1 faegz fasar § a7 a1 99
5 O Frerdt 3 1 Y s FmA 64 faege
mraeﬁwa@?a@mﬂﬁal oF
ga¥ AT ARd ¥ #37 (F F1A7 49 T
arx § 1 at e fgrped g
¢ T 2, AT wAE & ATER &
fen g aen fregz ot A T g FT
azar Caaar fr 3@ fHar g

SURI P. C. SETHI : Sir, when tlLe
voting took place here, we were only
hearing certain things but one thing
was confirmed that there is 1 erfect agree-
ment and undeistanding between the

Congress (O) and the Jan Sangh. That
was gquitc visible when the voting took

place.

SHRI S. . MISHRA : Where were
the Communists and the DMK?

(Interruptions)

MR. DEPUTY CHAIRMAN : Order,
order.

SHRI P. C. SETHI : Sir, I am not
saying whether it is wrong or rlght."I
am only pointing out the facts. Sit,
as far as the Budget proposals are concern-
ed, I need not go into the details because
1 have already explained the position
in my opening remarks and also while
replying to the debate.
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Now, Sir, as far as the question of the
commodities being taxed is concerned --
Dr. Bhai Mabavir has raised this question
of the Prime Minister’s assurance—when
I was ceplying to the debate, Di. Bhai
Mahavir was not here. I had repcated
what the Prime Mipister had said ia the
other House, that we would be constantly
keeping tle situation under watch and
after watching the situation if some:l ing
becomes necessary, tben we shall coasider
it. 1 bhave repeited that the  Piime
Miuister has said in the other House.
Orce the Prime Minister has said it in
that House or in this House, we have to
abide by it.

Then with regard to the question of
price inctease, we have replied to this
question also. As far as the money supply
is concetned, if it is equivalent to the
production of consumer goods, etc., it is
not bound to be inflationary ard the
overall prires increase is one per cent.
and on account of the Budget proposals
itis -6 per cent. lherefore the contention
of the hon. Members that there has been
a steep rise after the Budget proposals
is not correct. (Interruptions) .

DR. BHAI MAHAVIR : Sir, I asked
him what steps the Government propose to
take with regared toeconomy. 1 mentioned
the Jawahar Jyoti expenditure also. Let
him say ‘yes’ or ‘not’ about it.

(Intsrruptions)

MR. DEPUTY CHAIRMAN: The
question is :

““That the Bill be returned.”
The motion was adspted.

MR. DEPUTY CHAIRMAN: The
House stands adjourned till 11 A, M.
tomorrow.

The House then adjourned at
fifty minutes past six of the clock
till eleven of the clockon Wedyes-
day, the 13th May, 1970.



